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P' ..  CENriL. iAO1INIS1RPTIVE 
GUtHATI BENCH 
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&2 Noe(J7 '  

jRespondent(s) 

g'~ ~" -4 	r 
Advocates for the applicant(s) 

for the Respondent(s) 

\& 

 Orders  

I 	 I 

1,6*8 *96 t 	Learned counsel Mr G.Sarma 

I 	 ' for the applicants • Lerned Railway 
i 

	

04 	
. 	

, counsel Mr M.K.Choudhury for the 

4 	 ( 	
' respondents. 

r.4t' 	•vid 	L./ 
' 	 J .,f. . 	 - Mr Sarrna requests that this 

/4 	 O.A. 	be taken up today un- 
'" •\ .' 	

listed on account o f  ur 

: 

his personal convenience 

Issue notice on the respon-

dents to show cause as to why this 

application should not be admited 
: 	 and the relief sought allowed. 

Why an interim order as 
, r 	 , prayed for should not be issued.- - 

Returnable on 30.8.1996. 

Li St for disposal of show cause 

and consideration of admission on 

• 	 Pending disposal of the show 
cause and admission on 30.8 • 96, the 

• 	

: 

respondents are directed not to 
implement the order No.E/254/28/ 

) 	¼\(-.- 	
c!i)- 	 Pt.VI(E) dated 27.6.96 (Annexure 

1 A.v). 

- 

I: 

Member 

	

• 	 pg 

- 	 -S 

S á• S 



cil). 
A1.1 (J 	 O.A. NO.165/96 

Mr. G.Sarma for the applicants. 

Mr. M.K.Choudhury, Railway counsel for 

the respondents. 

No show cause has been submitted. Mr. 

Choudhury submits that the applicationmay be 

rejected on the ground of limitation as it is 

submitted very late. This matter may be dealt 

with by him in the show cause. Adjourn for 

consideation of show cause and admission on 

12.9.96. 

Mem}er 

Mr G.Sathnaf ..théàpiicants. None 
or the respondents. 

Vide order dated 17.996 in M.P.120/96 

(0.A.165/9)ierpplicants have been 
allowed to was amend this application in 

terms of the prayer ± made in M.P.120/960 !. 
The applicant will take steps within one 

week. 

List for consideration of shoo cause 

and admission on 25 .9.96. 

Steps within two days. 
Copy of the amended application may 

be served on the respondents by the counsel 

of the applicant. 

'• 'c 	 Member 

pg 

25 .9.96 	Learned counsel Mr G.Sarrna for thè 

• 	\ 	applicant. 	 S  

Show Cause has been submitted by th 

jJp). J'-I9 	respondents. Amendment petition has not 

tIT been submitted by the applicant. 

Adjourned to 30.9.96 for.considera-

tion of admission 

pg 	 Mer&r 
A. 

30. 8. 96 
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30-9-96 	 None present for both sides. 

enent petiion has ben submitted 

r 	 on 27-9-96. Let copy
,
b .e seed on the 

- 	 respondents. 
- 

	

	

List for consideration of Adissio 

on 15-10-96 • 

IM tie 

• 	 A 

	

IA 	4------- 

1 	 15.10.96 	 None present. 

List for consideration of admission 
on 20.11.1996. 

	

- 	

/ 	 Neer 	
( 

S. 

	

20.11.96 	Mr. G.Sarma, Addl.C.G.s.c. for the 
applicant. 

- 	 Nr. N.K.Choudhury for the respondents. 

Copy of amendment application has been 

served on him tay only. Therefore adjourned 
• 	for consideration of admission on 4.12.1996. 

~ AA 
- 	

)•, 

1 
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4. 12.96 Learned counsel Mr G. Sarma for the applicants. 

Leave note of Mr M.K. Choudhury, learned Railway 

Counsel. It is considered that admission of this 

application needs not be adjourned. 

The applicants have prayed for permission 

to allow them to join in this single application by 

invoking the provision under Rule 4(5)(a) of the Central 

Administrative Tribunal (Procedure) Rules, 1987. 

Since the conditions mentioned in the aforesaid rule 

are fulfilled the applicants are allowd to join this 

single application. 

Perused the contents of the application, 

the written statement and the rejoinder to the written 

statement. The application is admitted subject to 

consideration of limitation at the time of final hearing. 

The case is ready for hearing.' 

List for hearing on 30.12.96. 

The respondents may file additional wtitten 

,G7 

4^A-tc le.S 

statement, if desire. 

Interim, order dated 16.8.1996 shall continue 

with liberty to the respondents to apply. 

-1 Meil-i'ber 

Leave note of Mr.G.Sarma for the 

applicant. Mr.M.K.choudhury for the res- I 
pondents. 

List for hearing on 22-1-97. 

JP ,  . V)7' 

t) 

nkm 

31-12-96 

A/S ' 
	fai t 

A 4-- 

297 	#(#U7 

im 

2-1-97 

4•-I (A 

Do be listed alongwith M.P.234/96 on 

22-1-96. 

£ 
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22.1.97 	 Three' weeks time is granted to the 

- 	1 	respondents for fIling counter affidavit. 

List the matter - on 19.2.97 for counter 

!) 	 affidavit. No further adjournment shall be granted. 

eiZ 
r 	 Me m ber 	 Vice-Chairman 

ri 	 63 " 

' 

tiS •-&I)P 4° 
fri 

3 t.eirvVO 	 P1 
• / 1t9 -. cr>6i 

nk m 

2- 

L 19.2 • 97 - Written statement has been filed. 

Rejoinder has also been filed. Case is 

ready. 

Lit on 26.2.97 -for fixing a date 

of' hearing. 

PA  
4 .  

	

Mke —er 
	

Viairman 

H 
4 

• Let-.13is -case be listed for further 

	

k 	- 	* 
order aiongwith M.P.234/96 on 2-3-97. 	- 

Member 	 Vice-Chairman 

1' 
As called for by the applicant, Mr. 

B.K.Sharma has produced the documents under ,  

sealed- 	envelope; - He states that the 

sealed cover 	 contains those documents,  

called for. 

Let this case be listed for hearing on 

11.4.1997. 	 - 

Member 	 Vice-Chairman 

7 	- 	- - 

I ". 
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28.7.97 

nkm 

Un the prayer of the, learned 

counsel for the parties let this case be 

listed on 30,7.97. 

I Vlember 	- 	 Ujce.m.hajrman 

'.1 	 . 	 .•.. 

- 	
Pc.ge No. 
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• 	On the prayer. of Mr G. •Sarma, learned 

counsel for the applicant let this case be 1iste 
on 16.5.97.jor hearing. 

Mem er 	 Vice Chairman 

Left over. List on140.97. for 

hearing. 	 . 

Vice—Chairman 

• t.Vi 

'V.  

nkm 
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On the prayer of Mr B.K.Sharma, 

learned Railway standing counsel the 

case is adjourned till 25.11.97. 

Mernber 	 Vjce-Ch i an 

couns 

!:e--ets. The 'plicati 	is di osed of 
•A?CLJJ 

S . 	 S  

() 'k 'WL'  

.F,o~ 

 

Hea 	th5y lea,tned ,i6ounse7 
for the

r'  

,AppliØnts.earip conc,.k(ided. 
Judgm,Int /deliy4red 	in ,/open 
cou94, kyt I se?jrate /heets. 
Thf a/plic/tion/ is,1/disposed 
of. N9(ord as fr6  costs. 

'4 
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/ 

O.A.No.165/96 •b 

file The application 

on 16.8.1996 whic'i was after the 

expiry of the' period of limitation. 

However; the applicants have prayed 

for cond'onation of• 4delay stating 

the grouns for which the applicants 

were preventd ..from approaching 

this 'Tribunal within the prescribed 

time. 

We have heard the learned 

counsel for the parties. On hearing 

the counsel for the parties we 

are satisfied that the applicants 

were prevented from filing the 

applications within time for sufficient 

reason. 

Heard the learned. counsel 

for the parties. Hearing concluded. 

Judgmeit delivered in open court, 

kept.in  separate sheets. The applica-

tion is disposed of. No order 

as to costs. 

Member 	 Vice-Chairman 

/A:. 

- 

tf) 

nkm 

No9-. 

da 	(lr51?,. 
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CRAL MINISTTW TRI 
GUJAJ-iATI P3iNCH : : :GUWUATI-5. 

O.A.No. 165 	of 19 

25.11.1997 
DATE OF 

'! ShriParas Nath Prasad and 	(Pi'rITIONR(S) 

Shri Mihir Kurnar paul 

Mr G. Sarma 	 ADVOCVfh. FOi 

VLRSUS 

Union of India and others• 	 RSPONiJNT(S) 

Mr B.K. Sharma, Railway Counsel. 

TIIT HOI'BLE MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN 

TH1 HON'BLE MR G.L. SANGLYINE, ADMINISTRATIVE MEMBER 

Whether ieporters of local papers may be allowed to 
see the Judgment 7 

To be referred to the ieporter or not ? 

.3. Whether their Lordships wish to see the fair copy 
of the judgment ? 

.4. 	hether the Judgment is to be circulatpd to the ether 
Benches ? 

Judgment delivered by I-ion'ble Vice-Chairmai 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.165 of 1996 

Date_gfdeqision: This the 25th day-of November 1997 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

The Hon'ble Mr G.L. Sanglyine, Administrative Member 

Shri Paras Nath Prasad, 
PWI-II(HQ), N.F. Railway, 
Maligaon, Guwahati. 

Shri Mihir Kurnar Paul, 
PWI-II, N.F. Railway, 
Panbari, Kamrup. 

By Advocate Mr G. Sarma. 

Applicants 

- versus - 

- 	 1. The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Railways- 
Nw DelhL 

The Chairman, 
Railway Board, 
New Delhi. 

The Executive Director(Vigilance) 
Railway Board, 
New Delhi. 

The General Manager, 
N.F. Railway, Maligaon. 

The Chief Engineer, 
N.F. Railway, Maligaon. 

The Chief Personnel Officer, 
N.F. Railway, Maligaon 	 .Respondents 

By Advocate Mr B.K. Sharma, Railway Counsel. 

ORD ER 

BARUAH.J. (v.C.) 

The two applicants have approached this Tribunal 

by filing the Original Application No.165 of 1996 

seeking certain directions to the respondents. 



: 2  

2. 	Facts for the purpose of disposal of this 

application are: 

At the material time the applicants were 

working as Permanent Way Inspectors in the office 

of the Chief Engineer, N.F. Railway- respondent 

No.5. On behalf of the General Manager(P) Annexure 

A-TI Circular dated 2.8.1994 was issued intimating 

that the authority decided to appoint for filling 

up some vacant posts from Grade II to Grade L of 

Permanent Way Inspector. The names of the eligible 

persons were mentioned in the said Annexure A-I 

Circular. The names of the applicants appeared 

at serial Nos.20 and 22. As per the -said circular 

a written examination and a viva voce test would 

be held. About 56 candidates were eligible for 

consideration for appointment. However, out of 

the 56 candidates only 42 appeared. However, 18 

persons did not appear. These 18 persons could 

not appear because they were illiterate. The persons 

coming out successful in the written examination 

were required to appear in the viva voce test. 

In the list of successful candidates, the names 

of the applicants did not appear. According to 

the applicants the answer scripts were not evaluated 

properly, and .therefore, their papers were unreason-

ably rejected showing that they became unsuccessful 

in........ 
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in the written examination. Being aggrieved 
	\ 

the applicants preferred Annexure A-Il appeal 

dated 20.12.1994 •before the 5th respondent. 

The matter was also taken up by the Association 

of Purbanchaliya Rail Karmi Parishad by Annexure 

A-hI, letter dated 26.7.1995.1 However, the 

5th respondent did not dispose of the appeals. 

Hence the present application. 

In due course the respondents filed 

written statement disputing the claim of the 

applicants. 

We have heard Mr G. Sarma, learned counsel 

for the applicants and Mr. J.L. Sarkar, learned 

Railway Counsel appearing on behalf of the 

respondents. Mr G. Sarma submits that their 

answer scripts were ' not properly evaluated, 

and therefore, the applicants were shown unsuccessful. 

We directed Mr B.K. Sharma, learned Railway 

Counsel..to produce the answer scripts. However, 

he has not done it. We have, however, heard 

Mr J.L. Sarkar on this point. 

On hearing the learned counsel for the 

parties, we are of the opinion that it will 

be expedient if we give a direction to the 

5th respondent to dispose of the appeals. Accordingly, 

we dispose of this application with a direction 

to......... 



to the 5th respondent to dispose of the appeals 

by a reasoned order within fifteen days from 

the date of receipt of this order. If the 

applicants are, still aggrieved they may approach 

the appropriate authority, if so advised. 

6. 	The application is accordingly disposed 

of. However, in the facts and circumstances 

of the case.we make no order as to costs. 

.(G.L.SANG7'YINE) 	 (D.N.BARUAH) 

MEMBER 	 VICE-CHAIRMAN 

.' 

NkM 
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THE' CEIA 	I'TT'1RATIVE .TRITPTP. 
GTj;rTI Ui'CH 

- 

id'ted ap1icion s per ord 	dated 17.9.96 

in Lisc Petition 1o.120/96 

0. A. No.165/96 

Shri Pr:s hth Pr:sad & not,her 	....App1icnts. 
- Versus - 

Union of India & Ors. 	 ... Resondents. 

AUD 

Axi plic:tion under Section 19 of the Ad.inistrtive 
Tribunj..'s Act, 1985 

I N D E X 

o.. Prti cu 	of 	 No. 

 ApDlication 	 1 to 10 

 Veri.tion 	 • 	 11 fic  

3 ••Annexur 	A-I 
4, Annexure A-Il 
5. A.nnexure A-Ill 

• 	6. Annexure A-IV 
Anne:ure A-V 

For use in Tribunal Is office :- 

I -•--------------.  I 

Jate of filing : 

Registration No. 

Sign:ture 

I 	 . 

.egistrar 
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1 	PARTICUL.BS OF THE APPLICAI'ITS 

1. ShrI P.ars 	'th Pras •-d, 
$/o Late Kxthaiya Prasad, 
PI- II (HI), iiligaOfl, 
C-uwjaati-. 11. 

2.Shri Nihir Knti Paul, 
S/c Shri ilnesh Oh. Paul, 
PI- II, P:nbari, Dist .Karirup, 
AssaD. 

2. 	PARTICULARS_OF THE_RESPLJ1DETS, 

Union of India represented by the 
Secret:ry to the Govt. of India, 
Ministry of aiiways, 
Tew Delhi. 

The ChT.irDan, 
Railway 
Uew Delhi. 

Executive Diector(Vigilance), 
Railway 13oar d, 
:Tew Del hi. 

General !anager, 
i.F.Raily, ilignon., 
Guwahati-li. 

Chief Engineer, 
H. F. R ilway, 	igaon, 
Guw:hati-11. 

Chief Personnel Officer, 
H.F.Rallway, i-Jalig:on, 
C-uwahati- 11. 

3, 	Pj\iTICULJ\R$ OF ORDERS AG!JNST iI -iiCH TiiIS 
APPLICATIOH_IS I1ADE.  

This application is nade against an 

order dated 3.10.94 urioer  reference Ho .E/254/28/Pt .V(E) 

allowing 16 canidtes  to .pear in vivaioce test 

and ag:inst the filial selection list dated 12.11.94 

issued by the respondent H0.5 for proDotion from 

Permanent Jay Inspector Grjde-II to Permanent \ay 

Inspect.Gr;.:de.,.I, 

Contd/-. 
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JURISDICTION 

The :pplicarit1s declare that the subject 

tter aginst which they want redressJ is within the 

jurisdiction of the Tribunal. The 'plic;nts pry for 

per1ission to file the ap1icuion in a representtive 

char:2cter as per 5ub section 5(2) of Section 4 of the 

CeiTrrni Adniinistrative Tribunl (Procedure) Rules .1937. 

LIMITATION 

The a?plic:nts further declare that the 

2ip1ic2tjon is within the lirnit.tion prescribed under 

Section 21 of the Administrative Tribunal's ict, 1985. 

T1 	rl 	(ThT1 rT-1 p 	- 

	

a. 	,i' A'S.., I a w i1-IiAaii 

	

6.1 	 That the aPplic. nt are citizen of Ind1 

and as such they ore entitled to all the rights and 

privileges guaranteed under the Constitution of India. 

	

6.2 	 That the applicant No.1 is an eripioyee 

working in the office of the Resoondent No.5 at halig:on 

anj present±y woraing as Permanent Way Inspecor Grade-Il 

(fl ii: short PI-II(EQ). 

6 : 	+ 
. 	 £ 

of raiT ways And 

Grade-TI in short 

Respondent No.5. 

the :.oplicant J:To.2 

resently working as 

P/I- II at Panbari,  

± s ji s o an e riipl oy e e 

Permanent Way Inspector 

Jagiroad under the 

Contd/-. 

1) 	•m,':'(Y 
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6.4 	Th.t the Respondent 7,'o.6 made a circular 

for readiness for de artmenti examination for promotion 

to the post of PWI Otrade-I and accordingly the readiness 

letter was circulated to all concerned. 

A. copy of the said readiness letter is 

annexed herewith and marked as AnnexureAI, 

	

6.5 	Th'.t in the said readiness letter it was 

decided that only PWI Grade-Il are entitled to aipear 

in the departmentaj examination and date of exarzination 

was fixed on 10,9.94. 

6.6 	That both the apolicants offered their readiness 

to sit in the eamintion aid accordingly they were allowed 

to sit in the 	written test held on 10.9.94. It is to he 

mantioned here that the numbers of PWI-II including the 

.plicants were 56 but only 43 arpeared in the test. 

6.7 	Tht the aplicants begs to state that 

thereafter the respondents declared the selection list 

for viva-voce test for promotion to the post of PI-I but 

to the utter surprise of the applic•::nts the said list did not 

carry the names of both the pplicants who did very excellent 

in :he written test. Thl3 list containing the name of 16 

canidates are not legally and validly prepared and the 

respondents followed pick and choose policy dropping the 

nries of both the applicants from the list of the selected 

candid:tes for viv:a-voce test. 

6.8. 	That the applic :iats strongly believe that the 

answer scripts were not properly evivated and had it been 

properly evaluated, the aDolicants would have been declared 

successful. In this 



3, 	
4 

In this connection, the applic rite begs to stibe that 

properreniedy lies in examining the answer scripts of the 

candidates appeared in the written test. 

	

6.9 	That the e.oplicants beg to state that had 

the answer script s been evaluated on the basis of rule 

30 :pearing at page 213 of railway establishment rules, 

both the applicants would have been declred successful. 

	

6.10 	That out of tse 16 candidates, 13 candidtes 

appeared for viv-voce te 

a subsequent date. Out of 

were declared passed vide 

22.11.94 and out of these 

2 were declared passed on 

13 candidtes to the post 

t held on 6.10.94 and rest 3 on 

these 13 cdidates 11 candidates 

letter lTo.E/254/28/Pt .V(E) d.ted 

3 i.e. absentees on 6.10.94, 

another date. That selection of 

of P;I-I is in violation of all 

relevant1 rules of the railways 

6.11 	Thi:b both the applicants being aggrieved of 

the result for viva-voce test published on 3.10.94 nd 

final list of 11 candidates published on 22.11.94 and 

2 candidates selected on subsequent date,.preferred 

representation before the competent authority wherein 

the aeplic:nts mentioned th1t lots of irregultrities 

have been committed by the office of the Resoondent 1­To.6 

which were elaborately written in the s aid representtion. 

This reDresentation is made on 20.12,94 within two months 

from t h e date of final select list of 22.11.94. Thjs 

provision is incorpor:ted t (17) page 208 of R:'ilway 

Establishment Rules and Labour Laws by i3.S.Maixee - 1979 

EditJon whihh speaks thus - Representation if any, 

against 	panel should be submitted to -;he competent 

authority within a period of two mcnths from the date 

of publication of the final panel... . 
Contd/... 

Ic) ru 1 /t' r 	LL4'&4v 2o( 

11 
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A copy of the said representation is 

imrkeci herewith as Annexure A-lI. 

6.12. 	That in the said representation the 

applicants cLearly pointed out the irregularities done 

by the respondent1s and pra.yed for immediate intervention 

of the aoropri:,te authority to remove the irregularities 

but nothing was done till date. 

6.13 	That the aplicints begs to state that 

another gl::ring irreguiTrity  was committed by the 

respondents in promoting Shri Gautam Chakraborty, 

Shri S.K.Ach'xjee and Shri S.K.Paul (appeared at sl.12 2  

13 and 14 respectively of the said 16 selected list of 

1993 aid they were promoted to PI-I in 1993 itself. 

Copies of documents a±le  annexed and marked 

as Annexure A-liSa) r& A-II(b) 

6.14 	Thit the apiicants beg to state that 

• 	 promoting these three persons for the 2nd time h2ve 

• • 	b'ocked the wy of promotion of both the apiicants. 

6.15 	That the applicants beg to state that on 

the inaction of the respondents, the PurbanchJJya Rail 

Karril Parishad, a registered trade Union of the employees 

ofK.F,Rilway took up the m.:.tter with the Respondent 

1o.3 and requested for intervention in the matter. In the 

said letter, the General Secretary of the s:.id Union 

unejrthed as many as 6/7 irreguirities in selection for 

promotion.......  

141 1 1  14 1 &/V J0.( 
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promotion to PWI- I and requested for immediate necessary 

:cti on. 

A copy of the letter is annexed herewith 

nd marked as Annexu.re_A-Ill. 

Tht the said representation moved from 

Rail Bhwan, I'Tew i)elhi to .F.Railway Headquarters at 

Haligaon i.e. from Respondent YOO to Respondent Tool. 

nd the Vigil:nce Officer(Accounts) in the office of the 

Respondent Yo.4 took up the matter with the Chief General 

Secretary, Purbanchaiiya Rail Karmi Paris had in October 95. 

And the applicants are in the firm believe that the 

vigilance will find out the irregUlrities/illegalit les 

committed in the written test. 

A copy of the communiction from the 

Vigfl:nce Officer Accounts is annexed 

herewith nnd marked as AnnexureA-IV. 

6.16 	Th':t the applicants beg to staje that 

while they were anxiously waiting for getting their 

represenaation datec 20.22.94 for uisposal from the 

:Resondent 1o.5 jnd also while the appLicants were 

anxiously waiting for a  fruitful action on the representa-

tion by the Purbanchliys I.il Karni Parisbid, they 

received another readiness letter published on 27.6.96 

asking for willingness from as many as 70 candidates for 

aPpearing in the 	itten test for promotion to PWII from 

P1I-I1. In this coru:ection, the applicants begs to state 

i'') MtAY  1Qt&MAJVV 
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th.t while the result of 16 c..ndidates dated 3.10.94 

is :gitated in this apolication and st'::utory represen-

ttion is made to remove the irregularities, the present 

readiness let,ter dated 27.6.96 is uncalled for and not 

at ll mintainabie in the eye of law. 

A copy of the readiness letter dated 276.96 

is annexed herewith and m:xked as Ainexure-V. 

The applic.nts further beg to pray before 

j this hon'bie Tribun1 to condone the dely in submitting 

the aDplication under prevailing crcumstnces noted above. 

6.17 	Tht, the .plicants beg to stTte that this 

raudiness letter dated 27.6.96 is issueci after 2 years 

for remaining vacancy of 17 posts in 1994, ought to have 

filled up through the selection among 43 candidites after 

6 months from the d.te of result decl,:red by the respondents 

as per E.Riy Sl.1To.7623 at page 296 of 'A Guide to R.,iiwy-

men on Establishment Rules and Labour Law '- 1982 edition, 

by ..B.BhattachTjee which speaks thus " On a reference 

being made by the Eastern R'ilway, the Raiiwy Board 

observed tht in such cases 2 fresh test should be held 

after 6 months :flci such selection is held .11 the eligible 

candidates in order of seniority including those who did not 

get seiect1ed, should be ciled .....' The applicants 

further begs to clarify th i remaining v..cancy of 17 posts 

in 1994 means - Out of 56 candid tes 43 aapeared ynd out 

of 43, only 13 declared selected as PWII out of 30 posts, 

hence 17 posts were vacant. 

Contd.. 

) 	'-1 ,(1uvv 
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6.18 	That the applicants begs to state that they 

were in rind tht the respondents will definitely dispose 

of the representation made by them as well as Purbnchaliy. 

Rail Karmi Parishad and as such there is s orne delay in 

mking this Opplic.tion heforu this Kon 'ble Tribunal 

and further the :Dplicarits pray beforc this i-ion 'ble 

Tribunal that minor delay is not delay in the eye of law. 

	

7. 	GROUNDS 

	

7.1 	For that declaring of the 16 candidates 

selected for vivavoce test is illegal in view of improper 

evaluation of answer scripts. 

	

7.2 	For that had the &ove noted rule been 

followed, both the apoiic:ints would have been placed in 

the select list. 

	

7.3 	For that there will be flear violation of 

i\Xticle 14 of the Constitution of India if the readiness 

letter dted 27.6.96 is allowed to exist. 

	

7.4 	For that it is n fit case where the result 

declared for promotion from PWI Grade-II to Grade-I in 

reoect of 13 cndidtes should cont-in the n-rnes of 

both the aoplicants as they were deleted by comitting 

irregularities. 

	

7.5 	For that the result of written test of 

both the aolicants he declared aiongwith 16 c. ndidates 

on the...... 

fl.K AMY-4 91~L 

g(jn4 -w QA j) 
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on the basis of rule 30 at page 213 of Rilwy .stablish-

ment Rules. 

8. 	RELIEFS SOUGHT FOR. 

In view of the facts and circumstances 

of the case the :ppiic nts proy for the following relief;_ 

1, 	 That the result declared containing 16 

candid:tes on 3.10.94 should also contain the names of 

both the aDplic:nts. 	 - 

ii. 	 That the answer scripts of the applicants 

pe'red in written test on 10.9.94 alongwith 1€ candida-

tes declared successful may kindly be called for scrutiny 

in the riT1ter of evaluation. 

Tht the document/comir:unjctjon containing the. 

action of R.sponcient Ho.3 on the basis cf Annexure A-IV 

niay kindly be called for judicial scrutiny. 

iv. 	 Th..'t the process/follow up actions of 

re.diness letter (Annexure A-V) issued by the rspondent. 

To.6 should be quashed in view of the positions stated 

in para 6.17 :,.nove. 

V. Any other relief/reliefs as this uon'ble 

TribunJ consicers fit and proper. 

Contd/_. 

" 4-t,, —P.--:" 4--L 
') Tht4JY YUAIA8VV i9q 
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INTERIM_RELIEF PRAYED FOR. 

1. 	 That during pendency of disposal of the 

representation of both the applicants dated 20.12.94, 

j the entire process on readiness letter dated 27.6.96 

(Annexure A-V) may kindly be stayed. 

ii. 	That during pendency of the disposal of the 

application, direction m,y be issued to the Respondents to 

promote the anplicant1s to PWI Grade-I with immedi 	effect. 

WHETHER MY OTHER AP:LICATION/PETITION FIEED 
REFORE A!-,TY OTHER COURT/TRIBUMIL. 

The applicants beg to ste that they have 

not filed any other application before any Court/ 

Tribunal. 

n[Dii 	AuLai.). 

The applicants begs to state that they have 

exhausted il the remecies available to them and there is 

no other alternative but to approach this ioi'ble Tribni 

for justice :. 

PARTICUiIARS_OF POSTAL ORDERS. 

Postal Ordr O. 

J.. 

Issued by 

F..yable :.t 

An Index with p:.rticul,rs of enclosures is enclosed. 

PAETICULAR_OF DOCILENIS. 

As per Index. 

VERIFICATION. 

ctiw 1'o( 
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V E B I F I C A T I 0 N 

I, 3i'iri Pr:s Nth Prasad, son of 

1te Knhiy:. Prasad, aged :oout 3S years, at present 

working as Per nent 7ay Inspector Grade-Il in the 

office of the Chief Engineer, N.F.Railw;y, Nig.•on 

Guir'h::ti-l1, re1uen Oi Rilraj r • .o .239/C, 

B.G.Colony, P.O. Banunimidan, Guwahati-21 do hereby 

solemnly affirm xid Verify on my own behlf and lso 

on beh:..1f of Applicant No.2 being so authorised that 

the statements made ingraph 1 to 6 and 8 to 14 

of the O.A. are true to my knowledge and those made 

in paragraph 7 are true to my legal advice and I have 

not suppressed any material facts. 

AND I sign this Verification on this Z/day 

of 	 ,1996 at Guwahati. 

AkY 	 2fl 
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13. " G.TlBisws 	,( -(1O KIR 	1' 

• 	, • \ 7c 14. ubdh 	):s 
,>$ 15. " •11t11i1 L'ra•ad -ci.- ci/cti4ito, 
I 	16. " B.C.Guh:i 	\ -do- KIR 

17. Tar ak oh. .Ds -d)- \P)J 	U 

?.18 . 4Uok If'. -to- :'iPDJ 	Il. 

&. '10. •" Sityarnal tiltra -do-' 	• CJ;/'LG 
.0. n 1Ilhir Kr. Paul -do-' . 	• 	UG 	)1'rr'- 
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To, 
cg/NLG, 
h.P. Railway. 

iTh 	-. 	 iAA 

Sub 	AitomaliCs in the process of Selection for 

formation 6j3 Pannel of P714 in scalOf.2000-
32001- 

Ref : GM(P) hILGs office letter I/o. E1254128/Pt.V(L) 
Dt.d2916124. 

Sir, 	
0 

11th immense displeasure, we like to draw your kind 

and sympathetic attention to the foliwing points which his 

resulted in gross depresjon in our mind. 	 • 

That sir, Lots of irregularities have been noticed. 
in the Process followed by Personnel Branch in cOnnection 
uith the subject selftttón. The irregularities w!ztch.has 
yielded injustice on the carcr of P.V.I.S. can be under-
stood from the system indicated below :- 

j 

 

1) 	Firstly, As much as 56 i/o. of P17111 were called for 
written test. Out of which 43 I/o. candidates were anpeared. 

It is reliably learnt tht extant, rules as per 
ffstabltshment nannual have notbenfollop'cd in the process, 
initiated to call for ulva-voce test. irhile 43 No. of P11/li 
appeared in the written 'test, assesment of •eniority should 
be calculated on the basis of staff appeared in the written 
test. But in fact, senior'ity of all 56 Non. of P1%/It was 
taken in view of crnlltng'stff for ulve-vocat test. It Is 
totally against the rules r.,rovided and detrimental to the 

staff. Some  staff  whocauld get opportun$ty for promotion 
have been thus deprived. 

If thesystemwe4followed properly by way of 
	 ZA 

taking the actual I/o. of staff aipear& in the written test 

into the consideration to find ut the eligibility of staff, 'O'T 

on the basis of marks obtained in the written test and 
seniority uLde establishment mennual, some of the stiff 
were deletad from the 11t should have been called for 	0 

Lrittcn test. 

Cr,nt.. . 

•1 
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Secondly, Sri S.K.. Paul P1i/II (SL.ffo. 3) ias 
lreey been pronoted to Pit/Gr.—I on upgradation. He 

a.lso been called for the Ooncerned selectione 

it is learnt that fraction of marks obtained by 
he Candidate i,:as not rounded .ur as per normafollowed 

by another Railways. The system of roundtng:.5,or more 
I mark has not been followed in the above selection* 

fle therefore, pray to your kind honour to take 
aitable action against the irregularit 1s followed in 
he selection so that staff are not deprived. 

pith best regards. 

Yours faithfully, 

-- 

/ 

opy to :- I/ GM (P)/NLG/.T.J?tY. for information and 
necessary action p1 ease. 
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NORTHF-I%ST FRCUTIU RPILWty. 
 

ME1CRPNDUM 	 ' 

. 	 I 	 S 	 . 	 S 	 • , 	 . 	

• Sub Result of Modified se1ectjf3r the post 
of BI/Cr.I çirl Scale R. 2OOQ..32OO/... 

In the modified seiectj5n fOrthe post of 
t 	 . 	 IflSPector/Cr.I in Scale Rs. 2000_3200/.. 	 r  L way ispct or/Gr.II in S Rie N. 1600-2660/_ (RI') have beenc5und 

' .. GuitAble for promotion to the post FWI/Gr.I in scale .Rs2000_320.0/.. 
(1W) against the post available due to restructuring oi cadre W.e.from 1.3.93  as  per Rly,.oard's letter No.FC_III/91/r/1 

	

dated 27.1.93 circulated under ,  CRJ/1LQ 1 s No.RP...482 .(No.E/205/73 	 1 (it) Pt 1  dt.3.2,93) and placedin the panel of P.I/Gr,Iin Scale N. 2 000...32007... in the following order I as per seniority _ 
f flae----------- l5eintToj 

- 1 Y5Ik injund er No. 	
Place Of pzstingJ 	. 	 •.•.. , 

----------------------------.?-- -. 

	 - 
I • Sin-i P.Choudhurj 	 PdI/Gr.II/aIGj 	Sr.DEN/JFflj 
2, Shri, MeL.Majumder 	 FWI/Gr,II. 	 /L.G 
3. Shri P.C.Sanyai. 	 1WI/Gr.II/RVK 	n 	/APDJ 	, 
4, Shri M.S.GRg1j PdI/Gr411/NMJ( 	 /AIDJ.

14 

Sin-i. R.Sengupta 	 P.I/Gr4II/FLK 
 

Shri }1.Mukharjee , WI/Gr,II/COB 	11 	/AFDJ- 	
f • 	 . 	 7.. SIn-j Gautam Banerjee 	

. 	 CE/Maiigaon 	: p 	8. Shri. Kamalendu thattacharjee PñI/GreII/DTL 	Sr.DEN/LMG. 	I 
9. Shri S.S.Chakraboy 	FWI/Gr.I'I/HJp 

 
10, Shri M.S.Sarkar, 	 FWI/EI/SXX  Shri Anup }cr.Das 	

- 	 Cffg.ns AEj 	4 

	

"12 Shri Gautam Chakraborty 	I:WI/II/FGN(W/C) . Sr.J)EN/APDj4..::....; 
Sh'i S.K.Jkcharjee 	 FWI/1I/NLP(E)  .J14, Shri S.K.Pal, 	 rWI/II/tJN 	 /LMG 	, 

15, Shrj N.S.Singh 	Cffg.Rs IiEt 
W.e.f31 ,593 16. Shrj U.C.Da (ST) 	 FWI/fl/crx 	Sr.DEU/LMG. 

Thb nbove result has been approved byrTElo31O.93 

WR'. .4, S in, ;C~ 1 	1  , 	:;, ", 

	

Asstt : 	raonnei: 9fficer/Engg.'... -. ....... 

1OIGENERJIL WN/\GEfl (r) - 

No.Ef254/28/ptv (E). 	 ... 	
. Maligaon,dt, .Jg_11993. 	... 

	

C OPY f°rded to : 1. DR(I')/RIR',AJ,L 	8' TSR. 	 ' 

	

2, DRM (W )/KIR, AJ, LMG & TSIL. (3) .DN/pirr, 
. . 	

.. .; 

	

. 1Dy.E 	/MLG. 	
.  

S 	 for GENERAL WJ'IAG 	(PJpf" 

t. t 

• 	 S 	 S  

vt 
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In the solectlDn for proiwtion to the post of Permanent 
WV In.Letor/G:.I in 9 cilu Ps. 2OOø-3290/-(U'S) hold in 
Chief ninecr Offico 3 4aliiOn )n 10.0,94 nid 25.0.94 
Wr1tton Test) and 6.10e941Via.-VcO 'l'ct), the fol],ow1g 

Pormanont l'a.y In3poctor/Gr.II in ca10 3. l6QO-2660t-(11).., 0• 

have boon olectd for priotion to the pt of Permanent . 
Way In3poctor/Gr.I In 8db I'.200O-3200/-(1tP) and I3lOd 
in the panel of Po.rrianont War Inspector/Gr.I in solo 
r 	-4rni 	 i i-s. .4 . 	 . ... . 	 .., 4 ..i 
•QC-.'I'I 	iJi JILU  

.. 
311 / 	flaii.. 	 txsiCr1ati -rn. & 	,ror1cir under . 

----..------- 	
.'•____•• •. 	 I 

3.1'. Ski. Gautam Chak:abrty 	F'JIJ1IMfl]1r 	.3.DJ/APDJ  

1' 	 S 	 • 	 [3,160()-2G6O/-,.  
J2... 	3.K.Pul 	 . . 	 Sr.IEH/IHG 	• 1 1 

3,. 	ilirupan Das(3C) 	• 	(1Y/(1/Cofl/ilLG fl}1/CorVHLG: .... 
". I..K.KUtty 0 	-do.-/i0T(T'i) 	0 

Sr.D1U/KIR 
N 	

(.5 

" T .anda 	
0 	

-do-/J1IK 	sr . 	: 
6 • ," Shanalendu Da (so) 	 PB. ' .:. 	. -do-: 	. 	•. 	S  
7.. ." Sharibhu.. Sekhr Das (so) -do-/UB II 	. 	-çl - 

O 	8. U B 	akrab orty 	—40—itt OE (s) 	. Sr. DEN/KIll 	 0 

9,. H 	D.Daz1dar 	0 	 -io-/SM 	. 	

0 	
.-d--... 	•. 	

5 	..:,:.• . S  
I?  . S.K.VLrma 	 -do-/KlIE 	0 	 5  _3_ 	5 

If  3 8 3irkar 	 . -do-/SBE 	fl. DEM/PDJ .; 

Now -16. The ibovo t'sUlt has duly been ipproved by CTfl on 
• 0 
	 7.10.94; Th panel is Provisional and pirtial 	S 	

0: 

O 	 .ubJoCt0to' the 'ina1isJtIan3f absentees tot.' 	S 	 , • 

2. S1.1Io.8 to 	above ir$ 	ot pr3rnotlon .as  
in scale I5,2000-3200/- rt cDnplutiri o tft ir 	. 	. 	. . 

O 	 tio &ar3 ..'o;ular ser9tco ii PrI1II(160026601-). 0 	 • 

I 	 ( 
—i4:•. 

0 	 :IPO/E  
0 0 	 ...1.. 	Gu:a141jL(PJHLG.  

lb .r/254128/Pt.V(E) 	. 	•.Daed 122 	
•o 	 S  

Opr.0n:..irdud for jform.on..t. nocosary action•to 	0 

(i) (1/C3n/U11iOfl 	 4 (5) (E(l{indl/!thG rith 7(sevrt) 
(2) DlU1(P)Kfl,APDJ r.111G & 'NK. 0..1... .. spare copi,is :OofOOthis publi- 	 0 

• 	(3) D1IW)1CI,APD1T, U1G & TSK. -• 'cation arc enclosed herni.ttth 

(4) Dy.CE/TD/t131I2Ofl. 0 	• 	• : for-translation itt Hindi and 
return f -kip sane for. publiolti -)r1 

# 	.. 	• 	in thn fortnchtlyGzótto • 	. 	•.i 	': 
O 	 0 5 	5 	

• 	:. .:1.(6)..cc/GJ4LG( 	.uardup1icato5 	0 
S 	 for public:tioh j•  the next •ç 

S  isue of.l'l..I{l3j..f3rtnightly:. 	.• 	•• 
4 	 G'izatto. 	' 

al
S. 	 0 ' 	• 

/\ 	
•.. 	 S  

• 	 5 	
5 	

0 

• 	
0 

• 	 O 	 . 	 005 	• 
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PIJRDANCHALIYA RAIL. KARMI PARISHAI) . 

( 9j311 GI 	t1T) 
H.O. MALIGAON :: GUWAHATI-781 oil 

REGISI Ii  TION NO. TU/Cfl-K/48-82 

Icf ho.. 	.';;i?. 	ci!f/1.S - 	 . 

I',csidcnt 

Slifli TIIT.NESWAR BOflO, ML.P. 
•Ix Revcm;c Flinktcr. Actin 

\Vtirkisig I'.csidcn( 
SItRI A. M. PATCIRI 

To 

The Executive Director, Vigilance 
Railway l3oard, Rail flhawan, 
New Delhi. 

Sir, 
Subs- Irregularities In the process of selection 

for fonnation of panel for promotion to 
P141/I In scale Rs.2000-3200/- on N.F.RailwEly, 

... 

	

1, 	This organisatlon begs to crijlose a representation 
dated 20-12-94 from one of the agrieved staff on the 
aforesaid subject, foryour Information and irnnied.iate 
necessary action. 

	

2. 	The core points of the above siaff repreentation 
are empitomised below for your perusal, 

I) GM(P)/MaI.igaon notified, vide his No,E/254/Pt,V 
(E) tit. 29-6-94, 2/4-0-94 añl 11-0-94, that l\41/lI 
In scale Rs.1600-2660f- be direoted to appear in 
the written test to be held for formation of panel 
for promotion to PWI/I in scale R,,2000-3200/- in 
OEfN.FaRly/Maligaon 'e office, 
ii) 56Noe,of PWIII were called for written tet 
Out of W Idell 43 No,of aspirants  had  appeared In 
the written teat held on lO-q-94 and 25-9-94, 
111) Yjvn-'yoco was held on 6-10-94. 

IV) 11 Nos,of 1'WI/lI were placed In panel for pro-
motion to FlI/I in scale Ila.2000-3200/- vido GM(P)/ 
Maligaon's Me'noranduai No. E/254/20/Pt.V(E) dt. 22-1 1-94. 
v) The absentees toat was not finalised before iouu 
mirg the pane], as mentioned under pam 2(I'v) above. 

CIkr (;cicrns Secacliiry 
Slifli V. C. 8ARMAN 

N 

A . 

x~ 

Contd,,..21 

/ 

- 	 --- 	 • - •r- 	 - 
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PUI{UANCUALIYJ RAL RAUMI I'AIHSIIALJ 
(1 it31hl ci ifl 	I141 ) 

11.0. MALIGAON 	GUWAIIA1I-781 011 
IIF(IS lilA! ION NO. It! .Cfl.I( 40.B2 

$ 	2 	i 

• I'rcdciiI 

SfIPI 11IltIlVirnt noUn. 1.1I,A 

Ex P.V% mic !I ujc(tt . 

, 	\V.it LiIq! Ichli,t 

filifli A. M. PATCIAI 

IChiel C csIer;II 8creI:%t v 
SUnI P. C. aARr1AH 

• lt I No 	 I;ok ........................ I 

I It RE a U li A itI TI ES. 

lotion token before 'Vj'v-v000 toot hna been 
W.olnted as etipultd UnJor 9Ub-pnrti(1.) poge-169 
of iRJ!M by not following the inoI;itictionn bid 
down for sillotmgnt of rnarlw under different hocnlc, 

As per lItIM, the nuueejinenL of ueniority mnrku 
8Iiould hove been cnboulitot1 on the bnju of 43 lloo. 
of NI/Il appeared in thu written teet but nut of 
tl 56 Nba, of gtriff (FWI,Ij) oollC(l for written 

tent. This Is not in acourdatico wltli the epirit of 
the nilea. Thin kind of wrong ollotmtit of ionio-
rity nnrkri have deprived some eliihte onuit11drte 
to got pruinotlon. 

It han h3On repreuiitod tht oiv,  Sri i.X.Pnul, 
WI1Il(31. Ho,3 of I1t of eligible 	tididotee) woe 

already promoted to rvlJ/I in aoJ' l.2UOQ-i2Q0/- Oh 
upgrodntio,i lie ohIbuh,I hove not t.on coiled for 
writ ton.tent and empnnolled in the final o'iJ.ct1on 
lint. If the fact is 00, it in a grone Irregular. 

(Ix) it hoc alco be aLieged thint the nyutetn of 
rounding .5 or ure t0 1 mark baa iiut beoti foJJowoil 
in thobove t3oleotlon, 

x) It is anid that eorni or the oridUttten ln.fluir'eod 
the mmborv of the Board(except 81'o(J)) by hiloucy 
power and thny could Innnno to ot more conocouplu- 
hal mnrka front 50 + 40 i 90. TILLu In corrupt 'rctotico, 
Thin J'nrinhiad, thorfore ro4lixogtri you ki.rahly to take 

Qotiona no prayed for balow s-. 

j) The entire lot of nnnwr s:rlptn may vry 101uu.l1y 
be noizctl anti thiorouhi chocked be erjtjc1 to fluni 
out tire fults oummitted by the IIeniern of the 
Selection DonrI (oxoopt  

Cc,iit,1. . . • •3f 

ii . 
	 •1 

WI 



fill 

/ 

lIIflI 711AIMMAn Iipq>, r4I.4 

Ex tc titlic Il ii,iclv,. l\:Int 

PUHIJANCUALIVA hAIL KAItM1 I'AIlISUAV 	9. 
(9J't143i111 ci 	I1r) 
11.0. MALIGAON 	GUWMIA II- 781 01 1 

tItOtSIlIfl,tON NO. l(!CIt.K;1Q_8 

I liii 	 3 	1 	 1 	 p 

If.) J1of,re (I) nl, ,ove l  tho promotion i1rontLy effected 
Ohiould be aifliuled. 

lii.) After toltin,' ictjnii ouunex (I) ond (IJ.) above, 
8hould be auked to hold freak soje c tioll. 

iv) The members of the aoLectI( I 1 onr who hnv 
iliduigod Into oorru1t proctico In the neid rJeiootIou 

I'oUId bn rornovd from nervien nl:tor following D.A.K. 
notion ngnlnot them no thnt ouch tIj,1 tioce. nt 000ur,  

An Onrly oction Is roquejt 

sun, A. M. riucini 

4- s"LZ C, (I 

Dto i26.-7-9 56• 
. 	 .. 	 S 

P.c. J1AIlMN ) 	2.(./-,/ ,, (. 

	

Uhiof 09118rtI. SLiry, 	 I 
P.R. K. P. 

•0 0 

1uieI C c iii ii 	:,clai v 

Sfllkl C. C. UtCflI.1A?I 



•1 	
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I 	I.P rJIF;nhiWt 
Ft 

Office of the 
Chief Viijlctnec Oitionr 

GtIWAI!ftPI-781 011 

No.Z/VIa/68/3/6/95 	 Dated: 	-10-95 

To, 
Sri PC.Barinan 
Chief General becretary, 
Purbnnchaliya Rail Karmi Pariohad, 
P .O.Maligaon 
GU'lAflATI-781 011 

sub: Irreualritici in the prccesn of selection 
for formation of penal for promotion to pWX_ 
Gr.I in scale 2000-3200 on fl.F.Rly. 

Ref: Your letter N.PRkP/Staff/9' 
datd 2-7-95 

S.. 

Receipt of the above complaint forwarded under 
your letter No.pRxp/staff/95 dated 26-7-95 is hereby 
z1cknowlqdged.Iindly confirm that the above complaint 
was forwarded under your oignature. 

(C 
( K.R.flcogi ) 

Vigilrtncr' Officer/Accounts 
for Chief Vigiln,nen Officer 

.... 	 .. 

47 
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i1 NNEX / 

) 
• 

• 	 I 	 NORTHEAST FROWTIEB_RAILWAY. 	 c 

OFF ICE OF THE 
GENERAL MANAGER (P ) 

..MALIGAON : 	GUWAHATI_Il., 

No. 	254/28/Pt. vr(E) 	
0 	

. Dtod : 	- 0671 99 6 . 

- 

The Goornl Mpnaeor/CON/ML6 	 . . 	 . 	. 
ORM (P)/K1R, AP.Jj,.LMG'&T5k,.. 	 0 • 	 . 

DRM (W)s/KIR, APDJ, LuG (: TSK, 	.,. 
Dy. CTU/M nligao n, ACTfl1LG, 	.. 	

0 	 . . . 	 . 

. )Ef1/tM 11 CM?I  

%b: Selection for frmntion of a panel of. PWJ/Cr.I 
lnsc 	 I  

It hasbeon dccldcd to hold asdlcction to form a 
32 (L'R_.25, SC -  5& 5T, -.2) of PuiI/Gr.I in scale s.2000321JO/_(RP) 	. 

Th6 selection will consis of written cxaminRtion .nd viva- ,  

jce.tot. 	 . • 0 

4 	 - 	
0 • 

In the wr ittn -exarnination there will be two paporsviZ.. 

one i8 tochnial (Prof essional) pnpor and another othor..thmn .  

teChnic l paper i.O. st3r.es  and ustabi Ishmunt (syllabus unclosod 
for 100 mnrk8 onch. It ahould be onsurod that acopyof the syltibu9, 
is given to eachnr 'every eligible candidates in,y:ur.diviri •0 

immediately. by deputfnspecal mossanger so thathoroiS 	.. . 

procedural laps on FhiS account. 

The fllowin PWI9 may bandvisod to keep. th 	ol/óin 

readiness for ,  wrjttori,tost on short notice. 	. 	 - 	.', 	•, 
: 	 .•. 	

0 

If iy  one of the following candidates ison leave, ho 
should bô dV isbd t..hiS home 'address/leave n*'r 083. if,  any 	 •i' 

candidates 19 urlJ.11ing o APPGRF in this selection, his unwillitig-
nESS in wr1tg may be dotaincd and forwarded to this office. 

If ther.o• ia; any DPf/SPE/V IG C sea is 	unding açjainst he.. 
• 	followIng canidatos the same may be intiited to this off ceM,ItL., 

• 	'otail inmedit1y. 
 

The serviCB paripulars if 'thu following staff 	:h  

proforma amlosOd sh'uld be sent to this office byiO-a79&.cortin 

ii2LL_T Uis iana tiwr tThju o2 
.................... __----•-------.- 

I Sri Prnbi-hBistjas,. 	. 	 Puil/Il 	r. UE/PDJ.,; 
0 

2 Sri Dipti Rabi. Das.( 	) 	 -do- 	G11/CON/M.G. . 

3'Si Syros h,h...R 3Y,) 	 -do- 	5 •  0:EN/LMG... 

Cond.e.2.'' 



. 	•'' 	• 	:•, 

	

• 	•:'2'; 

4 Sr.i .<. Bjsjjaé (S) 	 !I/ir 	c1/CON/MLG. 

5 Sri Snmirnn Knnkar, 	 do'. 	:Sr. tEN/1PD3. 

6 Sri Subodh Das, 	 do'  

7 Sri liotilal Prasad, ' 	 -d- 	 DN/I< 

B Sri B.C. Cliha, 	 -do- 	SrDEN/kIR, 

9 Sri Tarak Cli. Das, J , , 'Sr.DEN/APDJa . 

10 Sri Shyma M itra, 	 -do 	...:C/Maiigadn. 

	

Sri MihirKr. Paul, 	 Td0 	Sr DEN/LMc. 

12 Sri Mi1ay 0hattachirjon, 	' 	 -do 	r. DCN/1SK. 

13 Sri P.N. Prasa(1,.. 	 -d3-.': 	CE/FVlpIigaofl. 

14 Sri M.K. Nag, . 	 -dn- ' 'Sr.DEN/APDJ. 

15 Sri Han i S1ngh (' 	 o,.:trDEN/I\p0J 

- 16 Si' i S.C. 506 1 	 -dp- 	Sr.0EN/KlR , 

il Sri D.P. Jaisui -do'- 	S. DEN/KIR. 

18 Sri SK. )ardcr, -do- ' tSr.DEN/K1R. 

19 Sri A.N. Kundub 	 -do- 	Sr. DEN//P0J. 

20 Sri (;C. Sarkar, 	 -rio- 	Sr 0EN/1P0J, 

21 Sri B K. Raridiquo 	 -do 	Sr. DEN/4DJ. 

22 SrI Hkifli Miah' 	 .. 	
. -do-' 	•5rDtN//PO. 

23 Sri Nønbi lUUnn K 	.. 	
' ' 	

' ' 	 Sr. 0EN/4PJ. 

24 Sri S.K.-Rha, 	 -do-'" 	Sr. ON/1\P0JØ 

25 Sri Tapan Kr,  Snhp, 	 -dp 	S 0 1EN/KIR. 

vs 26 Sri Bamal DOY, 	 'do 	Sr. 

27 Srj S. Routh, 	 -do- 	 DEN/KIR. 

78 Sr I Sr nd ip 0 eb, 	 -(1 	C E/11 si ig o n. 

29Sri 5,1< 	charJoo, 	 _c1 0 	S, DEN/PDJ. 

30,  Sri N. Nandi, 	 -do'- 	Sr.. DEN/(PDJ. 

31 Sr 	 N/ S.N. Dcv, 	 r'o - 	Sr. OEAPOJ. 

32 Sr iC.N. Kär,  

33'Sr,j SK. Saha, 	 . 	 :Sr.DEN/KIR.. 

34 Sri. Jr ish Ekka,(ST ). 	 . -do-.; 	.r.DEN/KI, 

35 Sri 0. Ocuraja (Si) • . 	 d'- 	Sr. DEN/LMG 

6 Sr I H • Haz 'r ika (Si ) 	 -d".- 	S. D:E.N/ui G. 

37 Sri S. Pa'nda, 	 . 	 d0' 	Sr. DEtJ/LIIG. 

31) Sr'i P. L5ut'-a 	. 	 .;di- 	'Sr. D[N/PQ'3. 

Cntd...3. 

'-----S 



H 

/ 	.. 

:1 
U 

Prinnik 	 : 	1/II 	.. DEN/KIRO 

40 Sri Govindn Ppui, 	 -do- 	Sr. 0 EN/AP1J. 

41 	Sri S.N. Chwr4 h'iry,. 'i. 	 ' 	..do- 	Sr. 0EN/TSK •  

42 Sri Sibrrnth Pu1, . 	. . 	 -do- 	Sr 0 EN/KIR 

43 Sri P. Ohtfc.hor  Joc, 	 . 	-do- 	Sr. OEf\I/K IA. 

44 Sri Prabir BjswRs, 	 . 	.-d- 	Sr.DEN/LMG. 

45 Sri .T.K. Saha, 	 -do- 	 UEN/APD.J. 

46 Sr PrthnsarRthi.Rcy, 	 -do-• 	Sr. EN/K1R. 

47 Sri Santnnu Nath,, 	 -o- 	Sr. DEN/LM.G. 

48 	Sri Sujit S1nkEjr DGy j 	 : .....dó-; 	CE/MR1igon. 

49 Sri 5wipn Kr. Bngchi, • 	 dr'- . 	CE/I1iigRon. 

50 Sri SUhRS Rn. Dab, 	 -do- 	Sr. DEN/KIR. 

51 Sri Aniit Kr OhRttachorjoo, 	-do- 

52 Sri H.K. NRth, 	 -do- 	Sr. DEN/KIR 4  

53 Sri G.C. SAhA, 	 , 1.-do- 	Sr. b J/APD 

56 Sj D. Chnkraborty, 	 #do- 	Sr. DEN/A/1'.' 

• 	 53 Sri 86,  Laskn' 	 do? 	•. Sr.l)EN/LMC. 

56 Sri S. SRrkr, 	 . 	-do- 	Sr .0N/LF1G. 

57 Sri 0ipnkRr ChattorJoo, 	 -do- 	Sr.0EN/L1G. 

Srj.PI<., Srrnth-..,. 	. 	 Sr. 0N/TSK. 

59 Sri J.B. Guha, 	 -to- 	Sr. DEN/P J. " 1 

60 Sri 	$I, 	 _do...e' 	Sr. DEN/APDJ. 

61 Sri S.K. Ooy, 	 • -do-. 	Sr. DEN/PPDJ :  

62 Sri i1.G. Bhaekar, 	 -do 	. Sr0EN/KIR. 

63 Sr1.8iwnnh Onsguptfl, 	 -do- 	Sr. OEN/LMG. 

64 Sri Nriorra 8hRitR. 	 . 	 Sr. DEN/LMG. 

65 Sri SbhA SaikiA, 	 -do- 	Sr. DEN/TSK. 

X6 Sri S.K. Banik, 	. 	 -do- 	CE/1aiigaofl. 

67 Sri N.R. Mitr, 	C E/11i :i.gaon. 

68. Sri Hrishlkosh R:y, 	 -do- 	Sr. DEN/KIR. 

69 Sri A lajumder (SC ) 	-. 	-do- 	Sr. DEN/LuG. 

70 Sri S. Basumatflry (Si) 	
• 5 .S• 
	 Sr IEN/TSK. 

C:;ntde.4a  

/ 
L. 
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NOT E: 	The Rb%J 	caryjdRtos are c-liqlhi.o to 	appent 	In the 
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II: TEi CDiRAL AD I1'TISTPATIiil i'RIBUNAL 
GLTAHATI B1CH 

O.AJTo. 	of 1996 

Shri Paras Nth Prasad & another ... Apiici 

-Versus- 

UnLon of India & Ors. 	 ... ResjSond 

in plicion under Section 19 of the Administrative 
Tribunal's Act, 1985. 

I I' U E X 

ApDlication 	 •. 	1 tolO 

Verification 	 11 

Amiexure A-I 

Annexure A-Il 

5 • 	 Annexur e A-Ill 

6. 	 Annexure A-IV 

i- 

2 

-r 

7 	 Annexure A-V 	 2 

For_use in Tribunal's_office:- 

I D.•tC of fing: 

s 	 egistrtion 'o. 

Sixiture 

egistra—' 

Wcw4'i 
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1. 	PARTICULARS OF THE APPLICPNTS 

Shri Parcts Nath Prasd, 
S/o late Kanhaiya Prasadi 
FI-II(HQ), Maligaon, 
Guwahati- 11. 

Shri Mihir Kurnar Paul, 
S/o Shri Binesh Chandra Paul, 
PWI_II, Panbari, 1)1st. Kamrup, 
Assam. 

	

2, 	PARTICULARS OF THE RESPONDENTS. 

1. Union of India represented by the 
Secretary to the Govt. of India, 
iiinistry of Raiiw&ys, 
New Delhi. 

2, The Chai.rran, 
Railway Board, 
New Delhi. 

Executive Director(Vigilance), 
Railwy Board, 
New Delhi. 

Geiral Manager, 
N. F. Railway, i4aiigaon, 
Guwahat i-li. 

Chief Engineer, 
N.F.Railway, Maligaon, 
Guwahati- 1]. 

Chief Personnel Officer, 
N.F.Raiiway, Maligaon, 
Guwhati-1. 

	

3. 	PI½RTICtJLARS OF ORDERS AGAINST WHICH THIS 
APPL ICAT IONIS MADE.  

This application is made against an 

order dated 3.10.94 under reference 1\To.E/254/28/Pt.V(E) 

allowing 16 candidates to appear in viva-voce test 

and against the final selection list dated 12.11.94 

issued by the respondent No.6 for promotion from 

Permanent . . . . . . 

1r Kwww ' 2&J 

a 
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Permanent Way Inspector Grade-lI to Permanent Way 

Thspector Grade-I. 

JURISDICTION. 

The applicants declare that the subject matter 

against which they want redressal is within the juris-

diction of the Tribunal. 1 flk 
• 	 -.-- 	 .- 	 (l s) 

 

The aplicants further declare that the 	/ 

application is within the i:Lmitation prescribed undr 

Section 21 of the Adrinitrative Tribunal's Act,1985. 

FACTS OF TEE CAS]. 

	

6.1 	That the aaplicants are citizen of India 

and as such they are entitled to all the rights and 

privileges guanteed under the Constitution of Ind1. 

	

6.2 
	

That the applicant No.1 is an employee 

working in the office of the Respondent No.5 at kaligaon 

and pre 3ently working as Permanent Way Inspector Grade-lI 

(HQ) in short PWI-II(1-ic). 

	

6.3 	That the applicant No.2 is also an employee 

of railways and presently working as Permanent ay Inspec-

tor Grade-Il in short PiI-Ii at Panbari, J.agiroad under 

the Respondent No.5. 

C ontd/. 

II) 	
rv1/ foli  



'Q) 	/ 

3 

	

6.4 	That the Respondent Eo.6 made a circular 

for readiness for denartiriental examination for promotion 

to the post of PWI Grade-I and accordingly the readiness 

letter was circulated to all concerned. 

A. copy of the said readiness letter is 

annexed herewith and marked as AinexureA-I. 

	

6.5 	Thb in the said readiness letter it was 

decided that only PWI Grade-Il are entitled to aoDear 

in the departmental examination-  and date of examination 

was fixed on 10.9,94, 

	

6.6 	That both the aDplicants offered their readiness 

to sit in the examination anj accordingly they were allowed 

to sit in the written test held on 10,9.94. It is to be 

mentioned here that the numbers of PI-II including the 

aDplicants were 56 but only 43 appeared in the test. 

	

6.7 	That the apolicants begs' to state that 

thereafter the respondents declared the selection list 

for viva-voce test for promotion to the post of PWI-I 

but to the utter surprise of the applicants the said list 

did not carry the names of both the applicants who did 

very excellent in the written test. This list containing 

the name of 16 candidates are not legally and validly 

prepared and the respondents followed pick and choose 

policy drooping the names of both the applicants from' 

the list of the list of the selected c&ndidates for 

viva-voce test. 

	

6.8 	That the aplIcants re strongly believe that 

I. 	
the...... 

Wr U¼V 
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the answer scripts were not properly evaluated and 

hd it been properly evaluated, the applicants would 

heave been declared successful. In this connection,the 

applicants begs to state that proper remedy lies in 

examining the answer scripts of the candidates appeared 

in the written test. 

6.9 	That the applicants beg to state that had 

the answer scripts been evaluated on the basis of rule 

30 appearing at page 213 of railway establishment rules, 

both the applicants would have been declared successful. 

6.10  

appeared 

and rest 3 

11 candid: 

28/Pt.V(E) 

Th out of these 16 candidates, 13 candidates 

for viva-voce test held on 6.10.94 

on a subsequent date. Out of these 13 candidates 

es were decired passed vide letter Eo.E/254/ 

dated 22.11.94 and out' of these.3$i'J&bs'êntees 

on 6.10.94 7  2 were declared passed on another date. That 
7 

selection of 13 caiadidtes to the post of PJI-I is i/VU 

violation of all relevant rules pf the railways. 

•11 	Th.:t both the applicants being aggrieved 

of the result for viva-voce test published on 3.10.94 

and final list of 11 candidates oublished on, 22.11.94 

nd 2 candidates selected on subsequent date, preferred 

a representation before the competent authority wherein 

the pplicts mentioned that lots of irregularities 

have been committed by the office of the Respondent No.6 

which 

(ww QGI 
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which were elaborately written in the said represent,a-

tion. This representation is made on 2.12.94 within 

two months from the date of final select list of 22.11.94. 

This provision is incorporated at(17) page 208 of 

Railway Esthlishment Rules and iabour Laws by B.S.Mainee 

- 1979 Edition which soeaks thus tRepresentation if any, 

against a panel should be submitted to the competent 

uthority within a period of two months from the date 

of publication of the final panel...". 

A copy of the said representation is marked 

as Aimexure A-Il. 

6.12 	That in the said prepresentation the 

applicants clearly pointed out the irregularities done by 

the reslondents and prayed for immediate intervention 

of the appropriate authority to remove the irregularities 

but nothing w,s clone till date. 

6.13 	That the aoplicant begs to state that 

another glaring irregulritr:vvas committed by the 

reso.ndents in promoting Shri Gautam Chakraborty, 

Shri S.K.Acharjee and Shri S.K.Paul (appeared at sl.12 9  

13 and 14 resectively of the id 16 selected list 

of 1993 	they were promoted to PVI-I loL s b.)93 
, 

- I 	A 
6.14 	Th._-t the apulicants beg to state that 

promoting these three persons for the 2nd time have 

blocked the way of promotion of both the applicants. 

Contd/. 

- 
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6.15 	That the applicants beg to stnte that on 

the inaction of the respondents, the Purbanch-JJya 

Rail Karmi Parishad, a registered trade Union of the 

employees of N.F.Railway took up the matter with the 

Respondent No.3 and requested for interve±ition in the 

matter. In the Said letter, the General Secretary of the 

said Union unearthed as many as 6/7 irregularities in 

selection for promotion to PWI-I and requested for 

immediate necessary action. 

A copy of the letter is annexed herewith 

and marked as Annexure A-Ill. 

That the said representation moved frj 

Rail Bhawan,New Delhi to N.F.Raiiway Headquarter at 

lvlajigaon i.e. from Respondent No.3 to Respondent AS 

and the Vigilance Officer(Accounts) in the office of the 

Respondent No.4 took up the matter with the Chief 

General Secretary, Purbnchaiiya Rail Karmi Parishad, 

in October 195,  And the applicants are in the firm believe 

that the vigilance will find out the irregulariti ss/ 

illegalities committed in the written test. 

A copy of the communication from the 

Vigilance Officer Accounbs is annexed herewith 

and marked as Annexureii-IV. 

	

6.16 	That the applicants beg to state that while they 

wre anxiously waiting f or getting their representation 

dated 20.12.94 for disposal from the Respondent No.5 

and 21so while the applicants were anxiously waiting 

for . . . . . . . 

A$---RA ".44 —L.'4 

LAS 
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for a fruitful action on the representation by the 

Purbanchaliya Rail K:.rmi Pirishad, they received another 

readiness letter published on 27.6.96 asking for 

willingnes from as many as 70 candidabes.for appearing 

in the written test for promotion to PWI-I from PWI-II. 

In this connection the aaplic.ants begs to state that 

while the result of 16 candidates dated 3.10.94 is 

agitated in this application and statut ory repres entation 

is mode to remove the irregul1rities, the present readiness 

letter dated 27.6.96 is uncalled for and not at all 

a maintainable in the eye of law. 

A copy of the readiness letter dated 

27.6.96 is annexed herewith Pnci marked as 

Annexure_A-V 

6.17 	That the applicants beg to state tha:t this 

readiness letter 	ed 27.6.96 is issued after 2 years 

for rem ining vacancy of 17 iosts in 1994,ought to have 

filled up through the selection among 43 candidates 

after 6 months from the date of result declared by the 

respondents as per E.Riy 31.No.7623 at page 296 of 

A Guide to Railw,ymen on Establishment Rules and Labour 

Lw - 1982 edition by T73.Bhattacharjee which speaks 

thus t0n a reference being made by the Eastern Bly, the 

Railway Board observed that in such cases a fresh test 

should he held after 6 months and such selection is held 

all the eligible candidates in order of seniority inch-

ding those who did not get selected, should be called..." 

The alicants further begs to clarify that remaining 

vacancy. . . . . . 

vOVV Qc'J 
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vacnncy of 17 posts in 1994 means Out of 56 candidates 

43 appeared and out of 43, only 13 declared selected as 

PWI-I out of 30 post, hence 17 posts were vacant. 

6.18 	That the applicants begs to state that they 

were in mind that the respondents will definitely dispose 

of the reoresentatiofl made by them as well as Purbanchaliya 

Rail Krmi Parished and as such there is some delay in 

m::iflg this application before this Hon 'ble Tribunal 

and further the applicants pray before this Eion'ble 

Tribunal that minor delay is not delay in the eye of law. 

7. 	GROUNDS 

7.1 	For that declaring of the 16 candidates 

selected for viva-voce test is illegl in view of 

improper evaluation of answer scripts. 

7.2 	For that had the above noted rule been 

followed, both the applicants would have been placed 

in the select list. 

7.3 	For that there will be clear violation of 

ArtiLe 14 of the Constitution of India if the readiness 

letter dated 27.6.96 is .11owed to exist. 

7.4 	For that it is a fit case where the result 

declared for promotion from PI Grade-Il to Grade-I 

in respect of 13 candidates should contain the names 

of both- the applicants as they were deleted by committing 

irregularities. 	
COIIDd/. 

S. 
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7.5 	For that the result of written test of 

both the applicants be declared Alongwith 16 candidates 

on the basis of rule 30 at page 213 of Ri1wy Establish-

ment Rules. 

8. 	RELIEFsSOUGdT FOR 

In view of the facts and circumstances 

of the case the aiplicants pray for the following reliefs:- 

1. 	 That the result declared containing 16 

candidates on 3.10.94 shoulci also contain the names of 

both the applicants. 

A. 	That the answer scripts of the applicants 

appeared in written test on 10.9.94 alongwith 16 candi-

dctes declred successful may kindly be called for 

scrutiny in the matter of evaluation. 

iii • 	That the document/communication containing 

the action of Respondent No.3 on the bsis of Axinexure AIV 

may kindly be called for for judicii scrutiny. 

That the process/follow up actions of 

eadiness letter (Axnexure A-V) issued by the respondent 

No.6 should be eshed in view If the position as stated 

in pra 6.17 aodve. 

V. 	 Any other relief/reliefs as this hon'ble 

Tribunal considers fit and proper. 

Contd/. 

1)1W:y- RuiovT f 
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9. 	INTJRIN_RELIEF PRAE D FOR 

1. 	
That during pendency of disposal of the 

representation of both the applicants dated 20.12.94, 

the entire process on readiness letter dated 27.6.96 

(Amlexure A-V) may kindly be stayed. 

That during pendency of the disposeJ of 

the applicztion, direction may be issued to the Respon-

dents to promote the applicants to PWI Grade-I with 

immediate effect. 

WHETHER ANY OTTiER APEICATION/PETITION FILED 

The applicants beg to state that they have 

not filed any other case application before any Court/ 

Tribunal. 

REHEDIES EXHAUSTED. 

The applicants begs to state that they 

have exhausted all the remedies available to them and 

there is no other alternative but to approach this 

Hon'ble Tribunal for justice. 

PABTICTJLABS 

Postal 

Date : 

Issued 

P ayabl 

OF POSTAL ORDERS. 

Order No. 	 / 

by : 

An Index with particulars of enclosures is 

enclosed 

PIBTICULAB3 OF DOCUNEUTS. 

As per Index. 

VERIFICATION....... 

-A ~i ~ 
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VERIFICATION 

1, Shri Paras Nath Prasad, son of 

late Kanhaiya Prasd, aged about 46 years, t present 

working as Permanent Way Inspector GradeII in the 

office of the Chief Engineer, iTF.Railway, i2*igaon 

Guwahati-li, resient of Railw Qr. No.23/C, 

T3.G.Coiony, P.O. Bamunirnaidan, Guw:hati-21 do hereby 

sole umly affirm and Verify on my own behJf and 

also on behalf of Applicant No.2 being so authorised 

that the st.tements made in paragraph 1 to 6 and 8 to 14 

re true to my knowledge and those made in paragraph7 

of the O.A. are true to my legJ advice and I have not 

suppressed any material facts. 

AND I sign this Verification on this /day 

of August, 1996 at Guwaai. 
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To,.. 	 - 
c/MLG, 
N.F. 11eilway. 

S,1b : 	A4wnalteS tn the process of Selection for 

• 	 formation dfi Pannel 0f,Pg7/1 in scale .2000- 
32001- 

Ref : GM(P) MLG's office letter No. S1254128IPt.V(E') 
Dt.29J6/94,. 

Sir, 

Eith immense displeasure, we like to draw your kind 

and sympathetic attention to the foliwing r,oints which has 
resulted in gross depresion in our mind. 

That sir, Lots of irregularities have been noticed 
in the process followed by Personnel Branch in connection 
with the subject •seltiôh. The irreguia'tties which has 
yield& injustice on the career of  P..I.S. can. be  under-
stood from the system indicated below :- 

1). 	Firstly, As rrthOh as 56 No. of PWi/ik were called for 

written test. Out of which 43 No. candidates were aopeared. 

It is reliably learnt that extant rules as rier. 
Jlstablislzriient nannual have not been followed in the process. 
initiated to call for ujva—voce teèt. ihiiC 4.3 Plo. of PW!/I% 

appeared in the written test, assesment of .eniority should 
be calculated on the basis of staff appeared in the wtitten 

test. But in fact, senio'ity of oil 56 lbs. of PI/II was 
taken in view of calling st1ff for viva—vocat test. It is 
totally against the rules'provided and detrimentElto the 

staff. Some staff  who could get opportunity for promotion 
have been thus deprived. 

If the'sstemu4a followed properly by way of 

taking the actual No. of staff a.',pear& in the written test 
into the consideration to find out the eligibility of staff 

on the basis of marks obtain& in the written test and 
seniority vtde establishment mennual, someofthe  staff 
were deleted from the list should have been called for 
written test. 

Crnt... . .. .2/P 

r. 
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Secondly, Sri S.K. Paul Pi1/II (SL.tio. 3) hs 
elreecy been proriiotd toP[fI/Gr.—I on tLpgradtion. He 
h.s also been called for the concerned selection. 

It is learnt that fraction  of marks obtained by 
the andidate i:as nol rounc?edar as per norms followed 
by another Railways. The system of rounding •5or more 
to 1 mark has not been follawed in the above selection. 

I 
I. 

Re therefore, pray to your kind honour to take 
suitable action apainst the irregularities followed in 
the selection so that stff  are not deprived. 

/?tth best regarc?s. 

Your.s faithfully, 

- 

Copy to :- 1/GM(P)/NLG1.F'.ELF. for information and 

necessary cotton please. 
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NC)RTHV,ST FR0NTI 	1iPILWJ;y. 

Mi0RANDuM 

Sub: Result of Modified se1éctj3n.for the post 
of MArT tvr,J;ç.Ln scale Ps, 2000L32001_, 

In the modified selectin forthe post of Permanent way Ins pect or/ Gr. I in Scale R3.  2 000-32 00/_ the f ol lowing pe rrnan ent way inspector/Gril in scale Ps. 1 600-2660/_(R,p) hRve .beenjund 
suitAb16 for promotion tothe post PWI/Gr.I in scale Rs2000_3200/... 
(RP) agathst the post available due to restructuring Of cadre 
W.e.from 1.3.93 as per Rly.Board's letter No, 	III/g1/(Rc/1 
dated 27.1.93 circulated underCFO,'?LG's No,RP_482. (No.E/205/73 
(EC Pt.V dt.3.2,93) and placediñ the pane' of FWI/Gr.Iin scale 
Es, 2000-3200/_ in the following order as per seniority 

17 fiaie 	 -   -- — — — 

 

 
- 

.j _ ------------ ---
-P1ac e o fposting 

bhriP.Chodhu 	. 	
PII/Gr,II/JjG 	Sr.DEN/FflJ, 

ShriM.L.Majumder 	 1WI/Gr q II 	 .It 	/LMG 
Shj P.C.Sanyai 	 PI/Gr.II/flVK 	if 	/PPDJ. 
Shrj N.S.Ganglj 	 PWI/Gr.II/N 	 /!FDJ. 
Shri R.Sengupta 	 rpI/GrII./F 	 11 	/i\flJJ 
Shri H.Nukharjee 	 FWI/Gr a  Il/COB 	 /!FDJ 
Shri Gautam Banerjee, 	PlI/Gr,II/HQ 	CE/Maligaon, -• 

B. Shri Kamalendu Thattacharjee PEJI/GrII/DTL. 	Sr, DEN/LIVIG 
9. Shri S.S.Chakraborty. 	rWI/Gr.iI/NJp  

.10, Shri M.S.Sarkar, 	 PiJI/I/SXX 	 - /JIDJ. 1, Shri Anup Kr,Das 	 - 

W,e.f,4.5 Q3 2 k  Shrj GautamChairaboy 	FWI/II/pNGN(w/) Sr..DEN/AFDJ, 
13; si S.K.JCharjee 	 FJI/1I/NIP(E) 

/14 Shri S.K.Pal, 	 tWI/II/NJN 	 - /LMG 
ShriN.S.Singh 	 - 	

Of • 	IEIIJ 
W,e.f,,5.93 

Shri. U.C.Das (ST) 

	

	 P1II/II/CPK 	Sr.DEN/LMG 

Thb above.result has been apprvedbyTEv:Qidg3 

W. —A. S in gb'*j 	/0 
.Asstt: Prsonnel:9rficer/.&jgg. 

foi GENERJL MJN1GER (r) - 
No.E/254/28/ftV (E). 	 : 	Maligaon,dt, 11-10-1993, 
Copy foxardj to : 1. DRM(P)/KIR',JIDJLMG & TSR. 

2, DRM(W)/KIR,Aj 	
& TSR. (3) :DN/DBRT. 4. DY.CE/TD/MLG 

 
. 1 y (Pc/4 

f o r GE14ERAL WN JGE (P) . 

I," 
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In the soctiDn for promotion to the post of Porminnt 
Way Itor/G:.I in :icalo P. 	00-3200/-(1PS) held In 
Chief Eninoor Offico,MalI'aon 	n 10.0,94 at. 

• 	(Written met) ar1'6.iO.94TVjva..voe 	'et), tho followlnv 
Permanent 	In2poctor/Gr.II 
have 

ay 	 th 	clo 	3.  l6QQ-266Q/-(RJ,..:., 
been 	1etd 	 'the for promotion to 	'pst or PerPmxnt 

• 	Way In3pector/Gr.I in scale r.2000.-a2oo/_(Iu) and  Placed 
In the panel of Po.rmanent war Inspector/Gr..I 	in sc.:ile 
r.2000_32oo/_ in the follo'Ting order as'per sen1rity:- 

- 

SIT Name 	 Dos Iriati orkirij.. uri4pr 

1. Sh. Gautam Ghakzabty 	PFI/IIjNGW 	,Dfl1/ipDj: 
1600-2 	 ' 

20 •3.K.Paul 	 -do-/BP13 ' 	:Sr.)EN/L1G 
3., 

' ' 

"'ITirupam Das (sc) 	": 	 -io-/GM/Con,4'ILG GMJCor/HLG: 
4. " 	N. T.K.Kutty 	 _d_/FC7F(Tt) 	Sr.DDN/KIfl 
'5, " 	T.Nanda 	 -do-/Th1K 	Srs)EN/thG 
6. 	•. '7 	 Das 	 • 	 -I'-/PB 	,, 	-do-- 

• 	7.  Shambhu. Sokhir Dos (sc) -rto-/LIBR 	-do-- 
8.: B Chakrab arty 	 -io-4 OI (8) 	$ r .DEN/KIR 
9.' ' '' D.Daldar 	 -10-/SM 	 '.-do-  

• 	11, U 	SS3arkar 	 -do-/SBE 	•S:.DEN/APDJ 	4 

Hot -1 	The above 	su1t ha 	duly been aPproved Thy CTB on 
7.10 .91.. Thu panel is Provisional ::ind. portial 
subjocttY.the fimli wl timDf. absentees test. 

2. $l.N.8 to i 	'Ibove ir4. Let 1)rimotion 	iMi/I 
in scale 1 .20003200/ 	on 	completion o 	tft ir 
two 	L(?, ~;ular serVice as 1JI/II(I600-2660/-). 

• 	 ' 	•' 	 ' 	- 

'1 

I 

I 

( 	 I 

•P0/E 
r0 

L.D/254.J28/Pt.VE) - 	Dated 	22AV94. 
py I^ o rvi ir du d f o r inforkonnd. nocesary actIonto :- 

(i) 

 

4I/C3fl041l1LODfl (5) 	4/HIndi/fLG with 7(sev(-.n) 
(2) DIU'I(P)Kfl(,ADJ,, TkIG & TSK..,: 	spare 	Copi4s :ofthis 

DlUl 	L1G & TI<, -• 	 ctioh are enclosed herertth 
('i) Dy./TD/Maliaon. • ' 	 - 	 for'-tr,3nslnt iofl In Hindi arid 

return th 	s'rne f or, pub1iction 

	

- 	 ' 	 ' • 	 ••••• "" '. 	 : 	• 	 in" the 	fortaihtly,Gzette 	• 

'plic:tibn 'i f'r 	 the 	xt 
• 	 ' ' 

, 	 isSUe of 11..R1y. 	fortnIhtly' 
• 

Ghlzotto. 

V - 	 / 
• 	 ' • '' for General 

-- .\ 	'o' 	' 	 ' 	 / 	• 	 • 	 •. ' 	 ' 	 ' 	 • 

• 

• 	/ 	o 
' 	 • 

• 	 • 	 , 

~ \D 

L 

j 

"S 
	

I 
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To 

The Executive Director, Vigilance 
Railway Board, Rail Bhawan, 
New Delhi. 

I91- t• 

•7J 

1' 

	

I 	ç.l4 	/1 
.ME-AI1I 

PURBANCHALIYA RAIL. KARMI PARISHAD 
1\ 	i) 

	

1-1.0. MALIGAON 	GUWAHATI-781 011 
REGISTRATION NO. TU/CR-K/48-82 

l'rcs dc it 
snin rIIlkN11swAn 130110, ML.A 
Ix Rcvcnuc f\I inkIer, AscRiiI 

\Vorkiiig I'rcsidcnt 
SJIRI A. M. PATGJRJ 

Cidef GiicrnI Secretary 
SHill P. C. BARMAN 

Sir, 
Sub:- Irregularities in the process of selection 

for foxination of panel for promotion to 
IS'LI/I in scale Hs.2000-3200/- on N.F.Rajlway. 

. .. 
1, 	This organisation begs t0 Cqploee a representation 
dated 20-12-94 from one of the ar1eved staff on the 
aforesaid subject, for your information and immediate 
necessary action. 

2 	The core points of the above staff repreentatlon 
are empi -tomised below for your perusal, 

I) GM(P)/Maligaon notified, vide his 11 o,E/254fPt,V 
(E) dt, 29-6-94, 2/4-8-94 an! 11-6-94, that IWI/Il 
in scale P,1600-2660(- be directed to appear in 
the written test to be held for formation of panel 
for promotion to PWI/I in soale R,.2000-3200/- in 
CE/N.. F. illy/Malig aori 's office, 

ii) 56 Nos.of PWI/II were called for written test. 
Out of t4h.tch 43 Nos,of aspirants had appeared in 
the written test held on 10-9-94 and 25-9-94, 
lu) Viv-voce Was held on 6-10-94. 

iv 11 Nos.of FI/II were placed in panel for pri.. 
motion o IMI/I in scale Pi.2000-3200/- vide GM(P)f 
Maligaon's Memorandum No. E/254/20/Pt,V(E) dt.22-l1-94. 

v) The absentees teat was not finaljed before foii. 
mibg the panel as mentioned under pars 2(i -v) above, 

Ootd,. .2/ 

/ 

-: •* 
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PUI{UANCIIALIYA flAIL' I(AIIMI I'AUISIIAU 

(i'111I 	9• 	1\ 	IIT ) 

HO. MALGAON : GUWAIIATI --781 oil 

nFGIS I OnION NO. I 11 ('III( '4fl-02 

z 	2 	2 

l 't I 	Mu......................... 	 1)(1Ic ........................1Y 

IRIIEGU LARITI IS. 

I'rcidciiI 

STIP.? TIIAflCSV/AU flOT' ), lilA 

Ex Ike' mic Nihikto. Ad,l fl 

SHill A. M. PATCIT1I 

( iciierI 	eeicT II 

SUlU P. C. BI\RMI\tl 

Action taken before Vivn-oce toot has been 
%liolatd as etipulated uuthr sub.-pFlro(i) pae-169 
of IRI!M by not following the inetructiono lni.d 
down for allotrw3nt of marks Under different hands. 

As per 110M, the aujeosinent of ueuiority merks 
should have been calculated on the basis of 43 floe. 
of NI/Il appeared in the written test but not of 
cii. 56 Non, of steff (PWJ.711) oniled for written 
tent. This in not in nceorthmce with tho spirit of 
the nile. This kind of wrong a1iotoint of serilo-
rity marks hvc deprive(I some cliibIe oni1i.d - tes 
to et pruiiotion. 

vill) It has then represented that one 3rl 3.K.Pnul, 
No.3 of lint of eligible e idi(iotee) was 

already promoted to lvIi./j In sonic h. 2000.-200/- on 
upgradntion, lie ohibuiti have not been oni.i.od for 
writton.teot and empanelled in the final nelection 
hilt. If the fact in no, it in ml gross irregular. 

(ix) It has also be alleged that the nyotein of 
rounding .5 or more to 1 mark has not been followed 
in the above noleotion. 

x) It to said thmvt ConiC of the ommiJtr.htcn inf1uilced 
the mambers of tho Boad(exoept S'VO(E)) by money 
power and they 00111(1 Irinnre to get more aenoonejo- 
nni marks from 50 + 40 a 90, This in corrupt prcotieo, 
Thin Yarishacl, therfore requests you kindly to inko 

actionA no prayed for balow s- 

j. ) The entire lot of answer mr :riutn may vry ki.tidly 
be seized and thorough cliockod be exor*od to find 
out the faults cmm1tted by the IlemUorn of the 
Slction Doard (oxoopt 	o/1) 

.3,, 
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J'ieitIc it' 

SHRJ TIIANC.;W/'tfl JIOfl. MIT, 

lEx Re' Cfl(IC 	I lilistel, i\s 	in 

Vi.or Icing I'residinI 
SHRI A. M. PA1GInI 

"4 
PUHEJANCIIALIYA FlAIL RAItMI PAFIISIIAD 

(IthI ci 	1F) 
11.0. MALIGAOr'.j 	GUwAII/\II- 781 011 

11(fl3 ItA!ION NO. I01'CI1.R,40_02 

I 	II............................. 	3 	 1(1 

11) J3erore (1) atcove, tim prornotjo,i a1rtu1y effected 
houid be annuled. 

lii.) After taILiL1ij 
CJ aho1d 	

act10 oi Under (i) rnd (Ii) above, be aeked to hold frec,h selectio, 

iv) The members of the selectiOn B0'11 who hrve 
induied into oorru,t prectico in tht ocid neleo -t1011 I)oU.l(1 be retnoved from oervi co after foJJ.r,wlng D.A.R. 
notion ngnint them no thnt ouch thing do 	tiot 000ur,  

An early action is requjte 

p.) Datei267...95 	
( P.c. BMThIAN  

Ohilef Goner1 Secretiry, 

Al 

Chici ( ciicr:iI 	ct:irv 
SUR1 I'. C. IiAflJ.1/',I 

:.t 



Off i0o of the 
hjnf 1Tigjianec 0ffier 
)uljaon : GU'1A}IATI-781 011 

No. Z/ 1TIG/68/3/6/95 	 :Dated: 	-1 0-Q5 	 / 

To, 
Sri P.0,Barman 
Chief Generalecretary, 
Purbanchaliya Rail Karmi Parishad, 
P.0.Maligaon 
GU'LAHATI-781 011 

3ub: Trreguairitice in the prccrsi of selcrction 
for formation of penal for promotion to PWI-
Gr.I in scale 2000-3200 on N.F.Rly. 

Ref: Your letter NoPRKP/StaffJq 
dated 26-7-95 

Receipt of the above complaint forwarded under 
your letter No.PRI/Staff/95 dated 26-7-95 is hereby 
acknowledged,Kjndly confirm that the above complaint 
was forwarded under your signature. 

/ 
/ 

/ 

( K.KJeogi ) 
Vigilance Officer/Accounts 
for Chief Vigilance Officer 

/ 0 

I / 

/ 
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2. 
OFF ICE OF.THE 

/ 	 .. 

 
GENFER AL M.ANA C 	(P), 

• 	 .: 	.:.,, 	.JIAL lOAD N. 	CJWAHTI_1i 

No. E/254/28/Pt. V}.(.E) 	 .. 	 .. Dated : 	 06-196. 

T S 	 -. 
The Gcndral Manar/C0N/MLG 	 • 	. 	 . 
ORII (P)/KIR, APDJ, uio 	isk, 
DRM (W)s/KIR, nPDJ, LM ( 13K, 
Dy. CE/l/Mligaon ACMT/MLG 	 . .. 	. 

E N / //' I I C. 	 . 

Sub: Selection for formati 	of a panel of PWI/Cr.I 
in scalcR2Qfl-3P/- (__d  - 

It hAs.boen dcc idc.d to hold a: sôlcction to form a 
32 (1iR25 9  SC — 5..& 5T. -.2) of PWI/Gr.I in scab a .  Rs .20003200/(RP) 

The. selection will consist of written dxaniination fld:viR 

voce.:teSt. 	 •. 	 . 

In the writ ,1-Xamination there will be two papb;viZ. 
o n e is techriIco.Sional paper and anothor.other..hRfl 
teOhnicl paper i.c. 	 nI st3ros an establishment (syllabus enclostd' 
for 100 marks .each.,,It shuid be nurec! that a copyof the sy]Jibu 

is given 1- i each ahr evcry eligible candidates in yur dvis 1 n 
immediately by dcputing spcc.al masSangor so fha1 thbro is no 
proccdural laps on 1-his account. 

The f:l.10win PWI9 may be advised to kop thiiselt/ in 
readiness For writteg...test on short notice. 

I 	 c 

If ?iby one of the following candidates ison leave, ho 
shoulc b advised at his home address/leave a 4  ross. if ,  I  any.  

canddates I uilJilling 0 appear in this solciztion, his unwilling-
ness in wri€io\Q may be detained and forwarded to this office. 

If there is any D1R/SPE/VIG  case  is pending agirist the 
following canida€es the same may be intinzted to this off 
etail immediatcy. 

The service partwulRrS of the following sI- aff n the 
proformaorclosd shuld be sent to this office by,10-U7-96  certain 

	

ii_T1T ' 1DCB 	 e 

........V... r _ 	.•_.. 	--•-- 	 -:r 

1 Sr i: Pr a b A B i s wa 	 PW I/Il 	•' 	EN/.PDJ•: 

2 Sri Dipti Rabi. Das.( 

Th 	
) 	• 	 do 	• . . 

3 Sri Suroshh. Roy,) 	 -do- 	Sr . DN/LMG. 

C ond..2. 

\4 

I .  
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J-QJT:: 
Sri P.K 	BisUas (SC) PU I/Il Q1/CON/MLG 

5 Sri Samiran Kamakar, . -  do - - Sr 	bEN/JPJ 
6 Sri Subodh Des, 

b-do- r 	DEN/KIR. 
7 Sri Motilal 	Prasad -c- Sr, DEN/K IR 
8 Sri B.0 	Guha, -do-- Sr. DEN/kIR. 

9 
10 

Sri 

Sri 

Tarak Ch, Das, 
Sr 	DEN/APD3 

Shyma Mitra, -do- CE/Maligaon. 
i Sri MihtrKr. 	Paul, DEN/LMC 
12 Sri Malay 	Bha€tachrjeo, -do- Sr 	DEN/SK 
13 Sri P.N. 	Prasa 

CE/Maiig4on 
14 Sr I K. 	N) 

dn - Sr .0 EN/ A IPD J. 
15 Sri Han i Singh 

SrG DEN/PD1. 
16 Sri S.C. 	s a  h -d- Srq 	DEN/I<IR, 
17 Sri 0 P. 	Jaisual 

-do- Sr 	DEN/KIR 
18 Sr i S K 	JQ ar d cr, -do Sr 	DEN/K IR, 
19 Sri A.N. 	KUndu* -do- Sr. 	UEN/P$JDJ, 
20 Sri CC. 	Sari<ar, r' o - Sr. UEN/ I P0J 
21 Sri 8.K. 	Handiquo -do- Sr 	DEN/PDJ. 
22 Sri Miah -do- Sr 	DtN/PDJ, 
23 Sri Nambi Aluan K -do- Sr 	DEN/APJ 
24 Sr i,. S.K 	Raha, -do Sr. DEN/PDJ4. 
25 Sri Tapan K- 	Saha, -do-- tEN/KIR, 
26 Sri Bimal Dey, -do- Sr 	DEN/'.FI 1J 1  

27 Sri S. Routh, 
 DEN/KIR 

78 Sri Sndip Dob, 

29-Sri S.K 	Acharjcc, -do-- Sr 	DEN/PDJ 
3D Sri N. 	Nandi, -do- Sr. DFN/PDJ, 
31 Sri S.N. Dov, _H 1 - Sr 	DEN/APDJ, 
32 Sri GN. 	Kar, -d'- CE/Ma1igjn. 
33 Sri S K. 	Saha, .-d 	- Sr. DEN/KIR 
34 Sr i. Ir ish 	Ek ka. 	ST ) -do - Sr • 	DEN/k 18 
36 Sri B.Dcuraja 	(ST ) d': Sr. DEN/LMG 
6 Sri H. 	Hazer ika 	(Si) 1 	-dn- Sj'. 	DE:N/LM 

37 Sri S. 	Pa'nda, 
1.-do- Sr. D EN/LuG. 

38 Sf1 Sr. DEN/PJ. 

-. 	
Cond..3, 
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39 Sri S.0 • riinik 	 PUT/il 	Sr. DEN/KIR 

40. Sri Govinda PUi, 	 . 	"—do 	SrDEJ/AP.J, - 

41 	Sri S.N.chwr.hry,' 	'... 	-db— 	. Sr. DEN/TSK, 

42 Sri Sjbnah Paul, 	 •. 	. — do— 	Sr D EN/KIR 

43 Sri P. Bhatc.hc-r jo 	": 	—do— 	S, DEN/KIR .. 

44 Sr I Prabir 8is.was, 	 —do 	Sr'. ,0 EN/LMG 

45 Srj.T.K. Sah, 	 •. 	 —do-- 	Sr. DEN/PPDJ 

46 	Sri Parthasarathi.R -;y, 	 .—do— 	Sr. {)EN/KIR.- 

47 Sri Santanu Nath,, 	. 	 '--o. 	Sr,D.EN/LN.. 

48 	Sri Sujif. Sankar Dey, 	. 	•" •--dà— 	CE/Maligaon. 

49 Sri Swapan Kr.. Oagchi, -; 	 dr— 	CE/Ma1iqaon 

50 Sri Suhas,Rn..Deb, 	. 	" 	:. 	,,, —do— 	Sr. DE/KIR. 

51 Sri Amit Kr 	Bhachi:jeo, ' 	'do'— 	, .SrDEN/K1R, 

52 	SrI H.K. Nath, 	 . . 	 '-do- .......Sr. DEN/KIR 

53 Sri GC. Saha, 	 ' 	,-r-do— 	Sr. DEN/PPDJ' 

• . 	 5j D. Chkraborty, 	 ' 	-do— 	' 'Sri' .EN/&. hL.. 

5.3 Sri Bi Laska 	 do- 	'• Sr.'.DN/LMG. 

56 Sri S. Sark.r", . 	 —do— 	Sr. DiEN/LIIG. 

57 Sri Dipahkar,Ch.attorjo, 	 —do 	Sr.DEN/LfIG. 

53 	Sri.PK. 1  Sarm 	 ' 	: 	—do— 	' Sr. DEN/TSR. 

59 Sri 3.9. Guha, 	 —La— 	Sr. DN/APD3 

60 Sri A Di,tf, 	 —do— 	Sr. DEN/APDJ. 	 I 
• 	. 	

. 	51 	Sri S.K. Dey, 	 . 	 —do—. 	sr. DEN/P.PDJ. 

62 Sri 	Rhaskar, 	 —do 	. Sr o 'DEN/KIR. 

63 Sri -Biswanath Dasgupta, 	. 	—do— 	Sr. 0EN/L1G. 

64 Sr 	Nr ipc-nra 8hat,ta 	 ' 	Si: • 0 EN/LMG. - 

65 Sri Sbha Saikia, 	 ' 	—do— 	Sr DEN/TSK. 
-. 

6 Sri 5,K. Banik, 	 , 	 —do- 	CE/Maligaon 

57 Sri N.R. Mitr 3 	 -,—do- 	' CE/[v1a1igaon 

63' Sri Hrishikcsh P;y, 	 —co— 	Sr. DEN/RIB. 

69 	Sri Pt Ilajurndor (sc) 	- 	. —do— 	Sr. DEN/LMG. 	 -. 

	

70 Sri S. Basumatflry (ST  ) 	 ., —d:— 	Sr 1 0  EN/TSK. 

C::ntd..4d 	- - 

/ 

I 
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NDT: The a Lxv crr'idtos are eligible to ap,r:at in the 	- 	J soiettjn.of 'PuJ.I/I (1.,20003200) subj ec. to thb 
conçiti.jns that they 	t ??ebt of' nr,r)mot1hns 	 0. 

PU I/li ( .16cr_26o/_). 

( KS KHMR\N ) 
APO/NGG,, 

for GENER LMGE1RJPjLMLGP, 

Q.)r)y -fjrwRrded 1' r informjti n a n' ncccssy ROtlrlfl t 

i) Sccy. to E/MaU gnone 

2 j CA/CE/11 pigaon  

3) 0 S/W —6 ft/M i igio no,  

7 

f br GENALMANMG 	PjJML( 

00 	
0 	 'H 

4 	 --- 

Jb/- 

0 	 - 	

00 	 - 	

0 	 - 	
•- 	 - 	 -- 	

0 

0 	 •, 

01- 
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I N THF vtv, 	NI STRATVETRIBtJNAL:: 
(. 

IN THE MATTER OF : 

O.A. 165/96 

• 	 C 	Slid. P.N. Prasad & Anr. 

• 	 ____ 

- Versus - 

Union of India & Og •  

	

- 	
••• Reondents 

WE TTEN STATEMENT OF_TIE RESPONDENTS 

The Written Statements of the respondents are as follows 

That the 	p1icad.on of the applicaits is not 

maintainable both in law as well as in facts. 

That all the statements made in the O.A. which are 

not spedfically adnitted herein, may be denied and the 

further statements which are not borne ou t of records 

are also denied in tto. 

That be fo re dealing i th the t±k s 

contentions raised in the O.A., the respondents beg to 

ta3e a preliminary objection on the point of limitation. 

The application has been filed by the applicants against 

the order dated 3.10.94. According to the own aison 

\°\ of the applicants, they preferred a representation against 

• V 	the order impued in the O.A. on 20.12.94. The further 

averments of the •plicait are that the representation has 

not been replied by the authorities. As such, under the 

Ocntd..., .P/2. 
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law they could wait for six months from 20.12.94 and the 

0.A. was :Ukad to be filed within one year thereafter. Thus 

eren if the SUhIIiSSiOn of the reoresentation dated 20.12.94 

is admitted, the limitation for filing the O.A. expired on 

20.6.96. Thus the O.A. is hopelessly barred by limitation 

and on this score alone, the O.A. is liable to be di nissed 

in limin 

40 	That the respondents further state that no plica- 

tion has been filed for condonation of delay in filing the 

0.A. As such, connation of delay in filingthe O.A. does 

• 	 not arise. Moreover, no cause has been shown or no 

• .•• 	 averments have been made showing sufficient cause for delay 

in filing the O.A. 

That the applicants have not filed any application 

under Section 4 of the C.A.T. (Procedure) Rules, 1987 

H 

	

	 praying for leave to file the application jointly. On this 

score alone, the application is liable, to be rejected. 

That the respondents state that the application 

is not in proper toun. 

. 	That.as regards the statements made in paagrhs 

6.1, 6.2 and 6.3 of the 0.A., the respondents have nothing 

to connent upon. 

That with regard to the statements made in paragrh 

6.4, the respondents admit that a notification for selection 

for the post of PWI, GradeI was issued on 2/4.8.9 4. In the 

Written Pest of the selection held for the post of P, Gr-I 

con td....P/3. 
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in the scale of Ps. 2000 - 3300/- on 10.9.94 and the absentee 

written test held on 25.9.94. Only 16 candidates out of a 

total of 42 candidates qualified for viva voce test. 

Accordingly, the result of the written test was publi shed 

vide letter No. E/N/64/PWIs(Eflgg.Deptt) dated 3.1t'94. Al l 

the 16 candidates who could qualify in the written test 

appeared in the viva vàce. Out of these 16 candidates, 14 

could finally gualify and accordingly, they were empanelled 

and promoted to Pt41,Grade-I. 

That with regard to the statements made in pare grh 

6.5, the respondents adnit that only P, Grade-II in the 

scale of Rs.1600 - 2660/- were eligible to I= appear in the 

said selection and the date of written test was fixed on 

10.9.94. 

That with regard to the statements made in paragrh 

6.6, the respondents state the t tse statements are 

substantially correct except that only 42 candidates 

appeared and not 43 as averred. 

 That the avenrients made in paragraph 6. 7 are denied 

and disputed. The allegations made in this paragrh are 

not at all based on facts. The applicants could not secure 

the required minimum qualifying marke i.e. 60% in the w 

written test. They could not qualify upon addition of their 

share of notIonal seniority marks, their seniority positions 

being at 28th and 22nd respectively. The question of their 

eligibility for viva voce do es not arise. 

Contd.. ..P/4. 
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That the averments made in paragraph 6.8 are denied. 

The allegations have been made on surmises and conjectures. 

It is not true to say that the answer scripts were not 

properly evaluated. Other allegations made in this paragraph 

are denied.. 

That with regard to the statements made in paragrDh 

6.9, the reondents reiterates and reaffirms what have 

already been stated in the preceeding paragraph. The answer 

scripts have been evaluated correctly keeping in view the 

relevant rules and procedures. 

That as regards the statements made in paragraphs 

6.10, the respondents state that the same are substantially 

correct. }bwever, a total number of candidates who qualified 

is 14 and not 13 as averred. In the viva voce test held on 

6.10.94, 13 out of 16 eligible candates appeared. Out of 

these, 11 qualified and the remaining two failed and 

accordingly, the provisional panel has been published on 

22. 11.94 vide Ib.E/254/28/Pt_V(E). In the asantee viva voce 

test held on 9.1.95 all the three absentees appeared and 

came out SUCCeSSfUl and thus the total number of candidates 

finally empanelled was 14 (ii + 3). All the 14 candidates 

in the said selection empenelled have since been promoted 

and the panel has completely been exhausted. 

That the avetrneflts made in paragraph 6.11 are denied. 

The representation stated to have been suthuit ted on 20.12,94 

could not be traced out in the office record and it appears 

that seme has not been received. 

Cäntd. ... . 



-5- 

1&. 	That as regards the statements made in paragraph 

6.12, the respondents state that since there wasma no 

irregularity in the seiection,procedure and since 

the representation stated to have been made by the applicants 

was not rived, the question of replying to the represen-

tation does not arise. 

17. 	That as regards the statements made in paragreph 

6.131 the respondents state that S/Shri Gautarn Chakraborty, 

S.K. PThaZjee and S.K. Paul initi&J.y prnoted to PWI/I 

(2000-3200) 	w.e.f. 1.3. 93 against restructured posts as 

per instruction from Railway Board,. by modified selecti.Ofl 

procedure. But subsequently, on receipt of revised 

instructions from Railway board some of the sior P/II 

to the above three staff uho were declared unsuitable in the 

earlier modified selection were later on found suitable on 

review of their cases. As  a result of above their Junior 

staff (viz. Cautarn Chakraborty, S.K. Acharjee and S.K. Paul) 

were reverted to P/II. They were thereafter subjected to 

the aforesaid fresh normal selection. 

That as regards the statements made in paragrh 

6.14, the respondent shtate that it is not a fact that due 

to promotion of the above 3 candidates in the fresh 

selection, the prospect of promotion of others inclung 

the two sppli cants wers blecked. In fact the two applicants 

have failed in the written test stage of the said selection, 

That with regard to the statements made in paragraph 

6.15, the respondents beg to state that the representation 

Contd. . ... .P/6. 
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sulinitted by P(S (nnexute..IV) ws addressed to the 

Executive Director, Vigilance, Railway ward without 

endorsing any copies to any Zonal Railway Authority. In fact 

on giñg ig throui the letter of Chief General cretary/ 

RI(S annexed, it is found that none of the points raised 

therein deserved consideration, 

20. 	That with regard to the statenfs made in para grh 

6.16, the respondents beg to reiterate and reaffinn the 

statements made hereinabove and state that the action of the 

Administration for calling the 70 candidates in the fret 

selection notified vide I/No. E/254/28/Pt.VI(E) dated 27.6.96 

is found to be in order in all respects. 

210 	That with regard to the statements made in paragraph 

6.17, the respondents state that the delay caused in filing 

up the existing vacancies of 1994 was due to time taken in 

obtaining G'I's approval to the relaxation of 2 years service 

to one year for promotion in the case of following 4(four) 

candidates in the said panel : 

Shri B. Chakraborty, PWI/II/BCE 

Shri D. Dastidar, , 	-d-/Sansai 

Shri S.K. Vexa, 

Shri S.S. Sarkar 	_do-/SEE. 

The respondents state that the rules relied on by the plicant-

are not authentic and as such, the sarre are denied by the 

respondents. 

Verification....... 
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V E R I P I cA T I 0 N 

I, Shri 	C 2 	 , the 

epo 	of the N.P. Railway Acninistration, 

do hereby verify and state that the statements made in 

the accompanying written statement are true to my knowledge 

and I  have not suppressed any material facts. 

And I sign this verification on this the 
	1 6  A 

day of Septembe 1996 at Oiwati 

(ccov) 
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IN TEE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

In the nitter of 

.O.A2 No.165/96 

Shri P,NPrasad & another ...Applicazit. 

Versus.. 

Union of India & Ors. ...Respondents. 

.. AND.. 

In the matter of 

Re.j oinder of the Written Statement 

filed by the Respondents. 

orb 

I, ShriParas Nath Prasad, the applicgnt 

N6.1 in the above noted O,A.No.165/96 on behalf of 

myelf and also on behalf of other applicant No.2 1being 

auhorised do hereby solemDly affirm and declare as 

follows :.. 

1. 	That a copy of written statement has been 

served upon me through our counsel and aarne being 

• 	
V 	explained to us I have understood the contents thereof. 

After...... 

_i 7 	 V 
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After going through. the written statement, I find it 

necessary to file r-joinder before this ffon'b].e 

Tribunal as the Written Statement is not leg&.ly and 
properly made by the Respondents. 

That with regard to the contents made in 

paragraph 1 of the written statement, I beg to state that 

the O.A. is maintainable both in law as well as on facts. 

That with regard to the contents made in 

paragraph 3 of the written statement I beg to state that 

the preliminary objection as to the point of limitation 
is not tenable in viewof the fact that in the amended 

petition prayer has been made to condone.the delay which 

is still pending. 

That with regard to the contents.made in 

paragraph 4 of the written statement I beg to state that 
in the amendment pet.tion prayer has been distinctly made 

to condone the delay and this amendment is sought to be 

made of the O.A. in persuance of the order dated 17,9.96 

in LP.No. 120/96, 

That with regard to the contents made in 

paragraph 5 of the written statement, I beg to state 

that this statement is not maintainable in view of the 

amendment petition where the matter is pending before 

this Hon'ble Tribunal,. 

Contd/... 

• 
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That with regard to the contents made in 

paragraph 6 I beg to state that, the application is 

very much in proper form. 

That with regard to the contents made in 

paragraph 11 of the written statement, I beg to stats 

that the statement is not based on fact rather it is 

surmise, conjecture. It is also denied that the applicants 

could not secure the required qualifying marks of 

605 in the written test. Regarding qualifying marks, 

I beg to state that 60 marks which is the qualifying 

marks in the written test plus notional marks. That 

as stated in the written statement that the seniority 

position of the applicants are wrongly made as as 

28th and 22nd respectIvely. In view of the fact that 

only 43 candidates appeared out of 56, the absentees 

being 13, in calculating the seniority, so far the 

applicants are concerned, their seniority will be above 

20 and 22 as per rUles and not 28 as stated by the 

respondents In their written statement so far the 

pplicant No.2 is concerned. 

That the seniormost candidate will get 15 

marks as notional marks while the next senior will 

get 15 123 i.e. 14 177 and 3rd senior will get 14 1 54 

and so one 

841 	 That with regard to the contents made in 

paragraph 12 I beg to state that the answer scripts are 

not properly evaluated. Had it been evaluated as per 

existing.... 

V 
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existing rules, the app.Licaims would have been declared 

passed in the written test. 

9. 	That with regard to the contents made in 

paragraph 13 I beg to state that the answer scripts had 

not at all evaluated correctly and as such the applicants 

compe]ed to file this application. 

10 0 	That with regard to the contents made in 

paragraph 14 1 beg to state that the fi1 list should be 

published in One list in one day and not by seperate lists 

on seperate dates. This is the clear violation of the 

existing rules. 

310 	That with regard to the contents made in 

paragraph 15 I beg to state that the statements are 

totally false. 

That with regard to the contents made in 

paragraph 16 of the written statement, I beg to state 

that grave irregularity was cornitted by the respondents 

in selection procedure for which representation was 

made as per law and same being received, the respondents 

had shown utter irresponsibility In replying the same 

and non..ccaisjderation of the said representation has 

resulted miscarriage of justice and multiplicity of 

proceedings. 

That with regard to the contents made in 

paragraph 18 9  I beg to state that the applicants are 

greatly....... 

: 	3 
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greatly dist'bed when the origInal selectd candidates 

were again found in the exanilnat ion ball. 

That with regard to the contents made in 

paragraph 19 I beg to state that the representation 

made by the Chief General Setrgtarr, PRKP, direct to 

the Executive DlrectQr (Vigilance) is not illegal at all. 

I4oreover, the letter itself speaks of the irregularities 

of the examination In question s  

That with regard to the contents made in 

paragraph 20 of the Written Statement I beg to state that 

the notification dated 27.6.96 is highly Irregular, 

illegal and not maintainable and is liable to be stayed 

till disposal of the present application. 

That with regard to the contents made In 

paragraph 21 of the written statement, I beg to state 

that the contentions are not at all maintainable and 

should be discouraged as two years time for getting 

approval from the Respondent No.4, If this kind of two 

years time is permitted, the administration will to to 

hell, law of jungle will prevail and rule of law will be 

a mockery. 

That the respondents have failed to find out 

any case in their favour & as such the written statement 

Is nil help to this Hon'ble Tribunal and same may kindly 

be rejected. 

That this rejoinder is filed bonafide and in 

the interest of justice. 	
RIFIcATI...... 

iv 



iERIFICATION 

I, Shri Paras Nath Prasad, son of 

late Kanhaiya Prasad, aged about 40 years, at present 

working as Permanent Way Inspector GradeII in the 

of fife of the Chief Engineer, N.F.Bai].way,M&.igaou 

Guwahati11 9  resident of Railway Qr.No.239/C, 

B.G.Colony, P.O.Bamuxli!naida.n, Guwahati21 do hereby 

s c.emnly affix'nt and Verify on my own behalf and also 

on behalf of Applicant No.2 being so authorised that 

the statements made in paragraph 1 of this rej oinder 

are true to my knowledge and those made from paragraph 

2 to 16 are derived from records which I believe to be 

true and those made in paragraphs 17 and 18 are bumble 

submissions before.this don'ble Tribunal. 

AND I sign this Verification on this 	day 

of October, 1996 at Guwahati. 

Ms\y }w'vY 

- 	 EPONENT 


